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Straits’ Settlement, relating to the Hill “  for 
regulating tho Police of Calcutta, Madras, 
und Bombay, and the Settlement of Prince of 
W ales’ island, Singapore, and Malacca," be 
laid on the table and referred to the Select 
Committee on the Bill.

A greed to.

C O N SE R V A N C Y .

Moved by the same that a communication 
received by him from the Governor of the 
Straits’ Settlement, relating to the Bill “  for 
the Conservancy und improvement of the towns 
of Calcutta, Madras, and Bombay, and the 
several stations of tlie Settlement of Prince 
of W ales’ Island, Singapore, and Malacca,” 
be laid on the table and referred to the Select 
Committee oa the Bill.

A greed to.
M u. L kG E Y T  moved that a  communi

cation received by him from the Secretary to 
the Government of Bombay, concerning A c t . 
X I  of 1853, “  to facilitate the removal of 
uuisances and encroachments below high* 
water mark iu the Islands of Bombay and 
Colaba,” be laid upon the table and referred 
to the Select Committee ou the above Bill.

A greed to.

L IM IT A T IO N  O F  S U IT S .

S iu  JA M  U S C O L V IL E  moved that Sir 
A rthur Bullcr be added to the Select Com
mittee on the Bill “ to provide for the acquire
ment and extinction of rights by prescription, 
and for the limitation of suits.”

A greed to,

C A T T L E  T ltB S rA S S .

M u. C U R I i lE  moved that Mr. L eG ey t 
he added to the Select Committee ou the 
Projects of Law relating to Cattle Trespass.

A greed to.

L lU K N S K S  I‘6 k  T i l l ?  S A L E  O P  IN T O X I
C A T IN G  L IU U O U S  ( liO M U A V ).

M r, L kG E Y T  moved that a comimini- 
ration received by him from the Secretary 
to llie Government of Bombay, relative to 
the repeal of the existing law under which 
t'liargou of breuch of license for the suit of 
intoxicating; liquors are now referred to H er 
M ajesty’s Bench of Justices, be laid upon I lie 
table and printed.

A greed to.

N O T IC K S  OK M O TIO N .

M u. G R A N T  gave notice that he would, 
on Suturdiiv the l^ iu l iuUunt, move the first |

reading of a Bill “ to amend the law respect
ing sales of Land for arrears of ltm eiiue in 
the Bengal Presidency.”

M K. C U U lilK  gave notice that he would, 
on tlie same day, move for a Committee of 
the whole Couucil oil the Bill “  for incor
porating the Oriental G as Company.”

T he Couucil adjourned.

Saturday, December 22, 1855.

PlUSSENT !

Hon. J .  A. Dorin, Vice-President, in the Chair.
Hon. Sir J .  W . Colvilo, D . Eliott, Esq.,
Ilon . Maj. Geui. J .L u w , C . Allen, Ksq.,
Hon. J .  1*. U raut, P . W , LeGeyt, Esq. anil
lio n . U, Peacock, H on. Sir Arthur Duller.

T h e  following Message from the Most 
Noble the Governor General was brought 
by M u. G h a n t ,  and read :—

M E S S A G E  N o . 62 .

T he Governor General informs the Le
gislative Council that he has given his assent 
to the Bill passed by them on the 15th 
December 1855, entitled “ A  Bill to em
power Officers of Customs and I^and Reve
nue to seurch houses and other enclosed 
pluces for Contraband Salt in the N orth- 
Western Provinces.”

By Order of the Most Noble the Gover
nor General.

C E C IL  B E A D G N , 
Secy, to the Govt, o f  India,

F o k t  W i l l i a m ,  )
T h e '21 i t  December, 1 8 5 5 . J

T in ; C LE1!Iv presented the following 
Petitions

M O C IU 'L IC A S  OH l’KNAL K K C O G N I- 
Z.V N CK d.

A  Petition of the British ludiun Associa
tion relative to the Bill “  for the better preven
tion of otleuces against the public tranquil
lity, and to amend the law regarding the tak
ing of bonds for keeping the P euce.”

M u. L L I O l 'T  moved that the above 
Petition lie printed and referred to the S e ln t  
Committee on iho Bill.

A greed to.
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M A R R IA G E  O F  H IN D U  W ID O W S .

A lso a Petition signed by (lie Reverend 
E . Storrow as Chairman, and the Reverend 
D . Ew art as Secretary, on behalf of the Cal
cutta Missionary Conference, in favor of the 
Bill “  to remove all legal obstacles to the 
M arriage of Hindu W idows.”

M h. G R A N T  moved that the above P e ti
tion be printed.

Agreed to.

S A L E S  OK L A N D  F O R  A R R K A R S  O F  
R E V E N U E  (B E N G A L ).

M r . G R A N T  moved the first reading of 
a Bill “  to improve the Law relating to sales of 
Land for arrears of Revenue in the Bengal 
Presidency.” l ie  said, in presenting his Bill 
on this important subject, lie woiild not a t
tempt to discuss the difficulties of the question, 
for he thought that they could not be discuss
ed with much advantage until Honorable 
M embers should have the printed papers in 
their hands. Ife  intended simply to draw 
the attention of the Council to the chief points 
in which he proposed to amend the present 
Law.

T he first im|H>rtant point in which it was 
proposed to amend the present Law, was the 
dispensing with that provision which requires 
the previous sanction of the Board of Revenue 
to the sale of every estate which it is neces
sary to put up to sale for arrears of revenue 
in the Province of Cuttack. Honorable M em 
bers were aware that there were two systems 
in force for the recovery of arrears of revenue. 
L i Bengal, where the districts were perma
nently settled, the only process was the pro
cess of sale. I t  was the first and the last 
process ; and the revenue was collected under 
it without vexation or difficulty. In  the P ro
vinces not permanently settled, it was differ- . 
ent. There, the revenue was collected by a | 
system of dustuks, tullubana, arrest of person, | 
•ole of jM'rsonal property, and attachment of 
land. T his process, under which sale was 
the last coercive measure resorted to, was sup
posed to be peculiarly adapted to those P ro
vinces ; whilst in Bengal, as he had observed, 
the process of sale as the first and the last 
process was found to work moi>t satisfactorily, 
and rarely in practice to require to be resort
ed to. Cuttack wafc the only Regulation P ro 
vince not permanently settled under the juris
diction of the Bengal Board of Revenue, and 
the only oik  in which any part of the N orth- 
W estern process of enforcing payment of R e
venue «'uo in force by law. W ithin the last

few years, there had been a great deal of 
discussion between the Bengal Government, 
the Board, and the local authorities in the 
Cuttack districts, regarding the process that 
should be adopted there. T he weight of 
authority greatly preponderated in favor of 
placing Cuttack— that is to say, the whole of 
that portion of Orissa not permanently settled 
— on the. same foo-ing in this respect as the 
permanently settled districts. T he  Bengal 
Government recommended this measure, and 
he had adopted it in his Bill. B ut he thought, 
if this change were made, it would be quite 
necessary altogether to rescind Regulation 
X  of 1818, which, accordingly, he proposed 
to do. T he  1’ieauible of that Regulation 
said—

“ Whereas it is deemed expedient, with the 
view to ensure for the future the more punctual 
collection ot the public revenue from zemindars, 
talookdars, and other actual proprietors of land, 
and farmers of land in the district oftCiittack, 
the pergunnuh of I’uttnspore, nnd the several 
places dependent on it, to assimilate the system 
uf collection in the said district and pcrgunnnh 
and places more nearly to tliut pursued in the 
Western Provinces, tho following rules have 
been accordingly enacted.”

A s the avowed object of the alteration of 
the law to which lie was now adverting, 
namely the dispensing with the previous sanc
tion of the Board of Hevenue, was to assimi
late the system of collection in Cuttack to 
the system of collection in Bengal, which 
was entirely different from that pursued in 
the W estern Provinces, lie thought it would 
not be right to leave upon the Statute book 
a Regulation intended to enforce the opposite 
system.

T he next point in which it was proposed 
to niter the present law, was not suggested in 
any of the papers which he had seen, but Imd 
occurred to himself as apparently an improve
ment in the law. By the present In w, the holder 
of a lien on an estate, if lie fears that the estate 
may be sold for arrears of revenue, is entitled 
to deposit the amount of the arrears with the 
Collector, and if, before sunset of lhe latest 
day of payment, the arrears are not paid up 
by the proprietor, the deposit of the mortga
gee is carried to the credit of the estato m 
liquidation of the arrears, and so the estate, 
with the lien upon it, it saved. But when 
this is done, the mortgagee has nothing more 
to look to for the recovery of the money he 
deposited than the personal security of the 
defaulting proprietor. H e (M r. Grant) 
thought that this was. hard and unjust ; »»< 
he had therefore provided in the Hill. I*1,1* 
the mortgagee should huve the same K curil/
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over the estate for his deposit, that lie had 
by his orginal lien. If, in the discussion of 
thin Bill by the Council hereafter, any valid 
objection should be found to exist to the giv
ing of this new security to mortgagees, of 
course the plan could not be earned out. 
A t present, he was not aware that any 
such objection existed ; and if so, he could 
not doubt that the new security ought to be 
given.

T he next proposed important alteration in 
the law had been recommended by the Board 
of Revenue. I t was that each sharer in an 
estate, whether a slmrer in a  joint estate held 
in common tenancy, or the holder of a  specific 
portion of the land of an entire estate, should 
have the means of acquiring' the privilege of 
protecting his share by paying up his own 
portion of the Government revenue, whether 
the other sharers paid up theirs or not. He 
believed that nobody had doubted— he thought 
that nohbdy could doubt— that, if this privilege 
could be given, it was a simple act of justice 
to the honest and solvent sharer to give it to 
him, and so to secure him from being made the 
victim of the fraud or neglect of his co-sharers> 
H e had therefore adopted, in the main, pro
visions which had been prepared by the Board 
ot Revenue for this purpose, and formed part 
ot a draft A ct for the improvement of the law 
o! Uutwarrah or partition of estates, proposed 
by that authority. I t  was unnecessary to 
explain how such a provision had found place 
in a Butwarrah law ; the projK-r place for it 
undoubtedly wus the Sale law, ana therefore 
it had been adopted in this Bill. T he  Bill 
provided that, when a  recorded co-sharer de
sires to pay his portion of the Government 
Revenue separately, he may submit to the 
Collector a written application specifying the 
nature and extent of Itis interest in the estuto. 
I’lie Collector will cause the application to be 

published ; and if, within six weeks from the 
date oi the publication, no objection is made 
by any other recorded sharer, the Collector 
will open a separate account with the appli
cant, and will credit separately to his share 
»ll payments made by him on account of it. 
II any recorded proprietor of the estate, whe
ther the estate is held in common tenancy or 
not, objects to the application, tho Collector 
will iiistituto a summary inquiry, and will, 
utter such inquiry, reject or admit the appli
cation. T he  award of the Collector will be 
subject to tho usual appeal to the higher R e
venue authorities, and to reversal by a regular 
suit in the Civil Court, provided such knit be 
hroiiuht within one year liom the date ot the 
final award of the Revenue Authorities.

I f  a sharer whose share has been separated 
as above, should fall into arrears of revenue, 
and his share should be put up for sale, it 
might happen that no bid would be oiFered 
equal to the amount of the arrears. In  sucli 
a  case, the Board of Revenue proposed that 
ten days should be allowed to make good the 
arrear; and that, if the money were not paid 
on the expiration of that time, tlte whole estate 
should be put up for sale. Now, lie thought 
it was quite necessary for the security of the 
public Revenue that the whole estate should 
continue liable, and should be put np for sale, 
whenever any portion of the revenue due upon 
it continued unpaid ; but he did not think 
it was necessary to do what the Board of R e 
venue recommended. In the first place, he 
did not think it expedient to allow the defaulter 
a second period for the payment of the arreais 
due from him, after the latest day of payment 
had passed. By universal admission, one of 
the most excellent provisions of the Sale law 
of 1841, which was followed in the Sale law 
of 1845, was that which insisted upon the 
payment of arrears of revenue before a certain 
fixed date, and allowed no subsequent pay
ment to stop a sale, l i e  should be sorry in 
any way to break in upon that principle. In  
the second place, he thought the requisite 
security of the revenue could be ensured in a 
manner more fair to the co-sharers whose shares 
of the revenue had been duly paid. l i e  had 
provided in his Bill that, where the highest 
offer for a  share exposed to sale for arrearw 
of revenue should not be equal to the amount 
due upon it, the Collector should stop the 
sale, and should allow ten days to the other 
sharers, within which time they should he 
at liberty to purchase the defaulter’s share by 
paying to Government the whole amount due 
upon it. T h is would inflict no injustice upon 
the defaulting sharer, for he would obtain 
more than the market value of his share, as 
that market value had been tested by puMio. 
auction ; and it would be doing no more than 
justice to the iunoccnt co-sharers, who, with
out loss, would thus be able to preserve their 
own property. T his provision would also 
prevent the not uncommon fraud of a wealthy 
sharer wilfully making default, in order that 
the whole estate may be put up for sale, and 
that he may purchase it all himself.

T he  Bengal Government had proposed 
that tho lienefit of separate payment should 
not lie extended to any share the revenue of 
which does not exceed 50  Rupees. l i e  had 
not thought it right to adopt that propogal. 
’I'll® object was the security of the shar»r in 
his just rights, by the protection of his pro
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perty when there is 110  default on his part. 
T his is hut justice, whatever the value of the 
share may he. A  share paying 40  Iiupces 
■night he of as much concern to a  poor man 
as the estate of the Rajah of Burdwaii, pay
ing 40  lakhs, is to the Knjah. T he  property 
of hotli should be justly protected.

T h e  next proposed change in the law wns 
another point which had not been suggested 
in the papers, but which had struck him as 
a  material improvement. I t  occasioually might 
happen, especially in the case of an absent 
proprietor, that a  man’s property might be 
sold for arrears of revenue which accrued from 
1 10  intentional default, and no negligence on 
his part, bu t from some accident, or from the 
neglect of an agent. Now, the property might 
lx> very valuable, and, if put tip for sale, it 
might sell for a  sum very dixpro|H>rtionate to 
its value to its proprietor. T o  enable pro
prietors to secure themselves if they choose 
from any such risk, he had provided that every 
Zemindar paying revenue directly to Govern
ment 011 an entire estate, should have the 
|xiv*er of lodging with the Collector a  sum of 
money, or Company's l ’a|>er, for the purpose 
of lx-iiig applied to the payment of any arrear 
of revenue that might remain due upon his 
estate, alter sunset of the latest day of pay
ment. This, if the deposit were made equal 
to one or two instalments of Kevenue, would 
-I 'l ire  the estate from the possibility of being 
sold, even if the proprietor were living in 
Kiigland. T he  deposit might be made in 
Government securities sufficient in amount 
to pay the revenue from the interest, whereby 
the estate might be |>ennanently secured from 
sale for arrears of revenue ;— a provision which 
might l>e of use for |>eculiar properties which, 
from buildings having been erected upon them, 
gardens or orchards having been planted upon 
them , or from other like causes, were of great 
value in pro|M>rtiou to the revenue assessed 
u |-m  them.

i le  now came to the most important ques
tion of all— the question of under-tenures. 
T h e  Hill, as he had prepared it, would enforce 
the registration of under-tenures. T here were 
tit»  classes of under-tenures— under*tenures 
which existed before the Perm anent Settle
ment .was mode, and under-tenures which 
were treated  after it. T hose that existed be
fore the l'erm anent Settlem ent was made, 
oHitiuned to liokl g«iod after the sale of the 
| i i i r .  .it < stnt« for urrears of revenue. Hut the 
cuutiary, as 1 lonorable M em bers wcru well 
aw .ire, was the case with under-teiiure.s creat
ed subsequently. Under thu. Hill, as it was 
Uvw prepureil, hukleis of uudcr-tmurc< of 

Air, i t  rant

either description would be obliged to register 
them. T he  time allowed for the application 
to register was three years from the date of 
the passing o f the A ct. W ithin that period, 
the Bill provided that the holder of an ante- 
Settlement under-tenure, who desired to secure 
it against all risk whatever, should petition 
the Collector for registration : and the Col
lector, if he should'hc satisfied that the tenure 
was truly an ante-Settlem ent tenure, wouki 
allow the registration. T h e  award of the 
Collector for registration might be contested 
by a  civil suit, if such suit should be brought 
within one year from the date of the award, 
otherwise* the tenure would stand for ever 
freed from being subject to any question as 
to its validity.

T h e  question of the propriety of enforcing 
the registration of old under-tenures was 0 11c 
which was, doubtless, open to much discus
sion. H e  had prepared the Bill in this man
ner partly with the view of inviting such dis
cussion. Hut he apprehended that, as to the 
propriety of enabling the holders of old under- 
tenures to register, and so to secure them 
selves against all |>ossible suits to destroy their 
titles, there cotdd be no difference of opinion. 
T he  absence of anything like effectual regis
tration in all our districts, was the cause of 
constant litigation; for every holder of an 
under-tenure was liable to answer to the regu
lar suit o f every successive purchaser of the 
parent estate ; because every successive pur
chaser of the parent estate enters with all the 
rights of the person with whom the S ettle
ment was originally made, and, by the force 
of those rights, can put the holder of the old
est under-tenure to the proof.

l i e  now came to the case of new under- 
tenures. T h is had been admitted by all who 
had taken any part in it, to be a  question <>t 
great difficulty ; and certainly lie, who had 
given a  great deal of thought to it, was en tire 
ly of opinion tha t its difliculty had not lieen 
exaggerated. I t  had been under discussion 
for twelve years between [mtsoiis who were ». 
all the most com|>ctent to detertninu any such

Suestiou. A  project lmd been sunt up by 
le Bengal Government in connection with ilj 

which he, at one time, had strongly appr|,vl'" 
as being a great step in advance. It " a!i 
that all under-tenures in an i -itnte, without 
exception or inquiry, should bo a l l o w e d  to 
hold as good against an auction purchaser n# 
they were against the former proprietor, ^  
long as the* parent estate should bo sa leab  •• 
a t a  price that wouki cover tho arrear* of r1'  
venue due from i t ; but that, as soon as t it 
parent estate should foil lo bo saleable #t »uc 1
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n price, it should be forfeited to Government, 
and the wliole of the pnat settlement under- 
tenures should be annulled ; whereupon G o
vernment should proceed to form a new settle
ment of the laud.

Upon this plan, he would remark that the 
forfeiture could not be carried out, because 
whatever sum was offered a t the sale for the 
estate, though it might be less than the amount 
due for revenue, was the due of the Zemin* 
dar, who would have a right to insist that it 
should be carried to his credit, and that the 
amount of the arrears payable by him should 
be reduced pro tnnto. T hat, however, was 
not a substantial objection to the main feature 
of the plan. B u t there were other objections 
to the plan which he thought were substan
tial. In  the first place, the plan did not pro
fess to give complete security to under-tenants 
holding under honest titles at fair rents. I t 
did udt, therefore, profess to do what it ought 
certainly to be the object of the Legislature 
to do. T lio  object of the Legislature ought 
to he to give security to the under-tenant with 
the view of encouraging him to lay out capital 
in the improvement of his land ; and certainly 
so long as his tenure was liable to be taken 
trom him for no default of hixown, on the 
iorfeiture of the parent estat”, so long would 
he be discouraged from laving out his good 
money upon that land. T he discouragement 
would, doubtless, be lessened by the adoption 
ot the ingenious plan proposed by the Bengal 
C overm nent; but it would by no means be re
moved altogether. F o r example, suppose that 
there were two talookdars, or holders of under- 
tenures, in one estate ; ono of whom having 
increased the value of his talook by a large 
expenditure of capital, hail raised his rents to 
double their original amount ; and the other, 
having allowed his talook to deteriorate, had 
ieduced his rents by one-half; suppose that, 
in this state of things, the entire estate is put 
up for sale for arrears of revenue, and that no 
one conies forward to hid to the amount of the 
arrears :— the estate would thcreu|>on lie for- 
leited ; the < lovernment would enter into pos
session, and the Collector would make a 
ryotwarry settlement under Regulation V II  
of IbUSJ. Now, the Collector would make 
a perfectly fair settlement for the land of the 
estate, lor lie would make it with reference 
to the assets of the estate as he should then 
find them ; but he could not make, and could 
not pretend to make, h fuir settlement for the" 
talooktlnrs. l ie  could not pretend to ascer
tain how much money any one talookdar had 
spent uiton hi* talook in the courw i of the 
lust sixty years. H e  must fix the roveuue of

every beegah according to its existing value ; 
and thus the consequence would be that the 
meritorious talookdar would be fined bv an 
enhancement of his jumma for having improv
ed the value of his share at his own expense, 
whilst the talookdar who had allowed the 
value of his laud to deteriorate, would be re
warded by a reduction of his jumma. T here 
was another objection to this plan, which he 
believed to be a sound one, and which he 
knew was felt strongly by the Zemindars 
themselves. I f  this measure were introduced, 
there was no doubt that it would open a door 
to fraud. T here was no doubt that many 
Zemindars would create benamee and other 
talooks on their estates at inadequate rents, 
or would pretend to have created such talooks. 
T heir estates might be purchased by persons 
in ignorance of the fraud, who would ulti
mately discover that they had bought a  losing 
concern, or a bag of lawsuits ; and the conse- • 
quence of frequent bud bargains of this sort 
would bo tlmt the auction value of all Zemin- 
darees, even of those in which no such frauds 
had been really committed, would be dimin
ished. l i e  had no doubt that such fictitious 
tenures would be created in many cases, and 
he believed that a  general reduction of ihe 
value of Zeinindaree property would be the 
consequence.

On the whole, therefore, he had come to 
the conclusion that this plan, which would 
be n half-measure a t best, must be abandon
ed ; and that the difficulties of the question 
must be fairly met in an endeavor to attain 
the object completely. l i e  had been told on 
good authoiity, that two-thirds of the land in 
Beng d were held under talookdaree tenure. 
I f  so large, or anything like so large a pro
portion of land in this l ’residency was held 
under ’hat description of tenure, surely it was 
worth the while of this Council to make the 
tenure is secure ae it was possible to make it. 
T h is is what he had attempted to do. •  i lc 
proposei; that, when the holder of a  new un
der-tenu.e— that is to say, of any tenure 
created s.nee the Settlement— should apply 
for the registration of his tenure, the Collec
tor should immediately cause the talook to 
be measurtd and surveyed, a t the ex|K-in>e 
of the talookdar ; provided that, in the ca.se 
of tenures < reatcd after the passing of the 
A ct, uo slid, application should be received 
unless it w h s  .  ubmitted within < > w <  mouth fr<>m 
the date of tl e deed constituting the tenure. 
If the revenue authorities should be satisfied 
that the rent ol the talook is fully sudicutut 
to afford its shai ’ of the jumi la of the estate, 
the tenure sligukl be registered in complete
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detail, and this registry should secure it in 
all time coming, whatever might become of 
the parent estate. I t  would be an easy thing 
after the survey of the talook, where the R e
venue survey had been passed over a district, 
for the Collector to satisfy himself whether 
its rent were or were not such as would pro  
tanto risk the puLlic revenue : for the R e
venue survey showed the precise area of every 
entire estate : the only difficulty was, to ^ e t  
at the assets of the particular talook, and to 
ascertain approximately the value of the rent 
of the laud of the entire estate, which Inst 
point, when the aroa is known, would not, he 
hoped, be very difficult for all practical pur
poses. H e believed that the cost of a  spe
cial survey of the talook would not be large.

’ I t would not exceed, he was led to suppose, 
4 R8. per 100 biggahs. A  person, there
fore, having a talook of 1,000 biggahs might

• have to pay 40  Rs. for a special survey ; and 
if the talook was worth anything at all, it was 
surely worth that to secure the property for 
ever. W here the revenue survey had not 
passed over a district, the process would be 
more expensive, but this was unavoidable. 
W hen the rent of the talook was ample, it 
ought not to be very difficult, after the survey 
of the talook, to prove the fact to the satisfac
tion of the Revenue authorities.

l i e  had now explained how he proposed to 
amend the sale law. H e had given his best 
attention to the subject, but he did not pre
tend to have prepared anything like a perfect 
measure. He was sensible that his Bill would 
be found far otherwise. All he ho|>od was, 
that it might be found to be such as the 
united wisdom of the Council, with the aid 
whii’h they would be sure to derive from the 
Revenue authorities, and from the public, 
mi^ht work up into a law which would com
pletely carry out the important objects con
templated ; these objects being the security 
of h mest titles, and the general encourage
ment of agricultural improvement.

T he  Hill was read a first time.

D IL L S  O F  E X C H A N G E , k c .

S m  J A M E S  C O L V IL E  moved the first 
reading of a Hill “  to facilitate the remedies 
on Hills o f exchange, Hoomlies, and P ro 
missory Notes by the prevention of frivolous 
or fictitious defences to actions thereon 
in H er M ajesty’s Suprem e Courts.” H e 
said, the subject to which this Hill re
lated was one of very secondary impor
tance to that which had ju s t been so ably 
discussed by the Honorable Meml>er to 
liis right. T h e  Bill, however, was one 

M r. G rant

which he was anxious tlmt the Council 
should adopt. Its  object was, to extend to 
H er M ajesty’s Courts in British India, with 
some slight modification, the provisions of a 
Statute 'passed in the last session of Parlia
ment,— the Statute 18 and 19 Vic. c. 67. 
T h a t measure appeared to have been the 
result of a compromise between Lord B rough
am ami certain other law Reformers. Both 
pnrties desired to check the use of false and 
frivolous defences to actions upon negotiable 
instruments for the mere purpose of gaining 
time. B ut they differed as to the mode of 
doing this ; and, their respective Bills having 
been referred to a Select Committee, the 
Statute in question was ultimately passed. 
T he  mischief complained of, and which it was 
the object o f this Hill to remedy, was certain
ly of as frequent occurrence in this country as 
it was in England, not of course absolutely, 
but in proportion to the number of trans&ctions 
of that kind to the amount of negotiable pa
pers current in the two countries, in  the 
Court in which he had the honor to sit, there 
was rarely a  T erm  or Sitting in which he did 
not find on the Cause Hoard some four, or 
five, or six cases in which pc-rsons, sued on 
their Bills of Exchange or Promissory Notes, 
put forward, for the mere purpose of gaining 
time, pleas denying the making or endorsing 
of the instruments. T h e  elFect of such pleas 
was that the plaintiff was necessarily put to 
the proof of his claim, and, though the de
fendant was pretty sure not to appear when 
the case came on for trial, was carried through 
all the stages of a regular action at the cost 
of some three hundred rupees. T h a t sum. 
of course, went to swell the amount of the 
debt if the defendnnt was solvent, or if he 
was insolvent, which was the more probable 
event, to increase the loss of the creditor.

H e believed it had been thought by some 
that the Statute in England,was somewhat too 
summary ; and he had introduced some few 
modifications into the Hill before the Council 
— modifications which were requisite partly 
because, by reason of the limited jurisdiction 
of the Supreme Courts, it was necessary to 
provide that the remedy given should he used 
against such persons only as were subject to 
that jurisdiction : anti partly because it wo» 
expedient to take care that the remedy should 
not be used as the means of enforcing 
and fraudulent demands. T h e  latter was » 
risk against which, ho feared he must admit* 
it ww more necessary to provide in this eoun* 
try than it was in England. T h e  adoption 
of the English Statute had been felt •" *,l? 
necessary not only in thi» Presidency, but t<
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had recently been very strongly pressed on 
Iiis attention by the learned Chief Justice of 
Madras, where the evil against which the 
Statute was directed was found also to exist.

l i e  did not think it necossary to go at any 
length into the provisions of the Bill. W ith 
a few modifications, they were the same as 
the provisions of the Statute 18 and 19 Vic. 
c. 67 .

H e lmd, however, felt considerable doubt 
whether, instead of adopting the machinery 
of the English Statute, it might not be more 
expedient to adopt a course more nearly re
sembling that recommended by the Indian 
Law Commissioners in their recent Report as 
that to be followed in every action. T he 
principle of the English Statute was to enable 
the plaintiff to obtain a  writ of summons call* 
iug, if he pleased, on all the patties to the Dill 
on which he sued to obtain from a Judge 
leave to appear, and to appear to the action 
within a limited time. T he  defendants could 
not enter nti appearance without the leave of 
the .Judge first obtained, and an aflidavit 
showing that they had a reasonable ground 
of defence ; and if they did not obtain leave 
to appear, and (lid not enter an appearance, 
within the time fixed, the plaintiff* was enti
tled to enter upon judgm ent. B ut both the 
proceedings of the plaintiff in suing out his 
writ and obtaining his judgm ent, and the 
proceedings of the defendant in obtaining a  
Judge’s leavo to appear, wcro to be taken 
ex parte. 11 is doubt was whether it might 
not lie better to bring the parties on a  fixed 
day before the Judge. B ut, upon the whole, 
he considered that that course was less desir
able than the one provided by the E ng 
lish Statute. I t  was not unlikely that, on 
bringing the parties together before the 
Judge  in the first instance, there m ight be 
a  contest carried on at a  considerable ex
pense, and thus, in cases which were ulti
mately defended,“there would be almost the 
costs of a double trial. Therefore, while the 
general procedure of the Courts remained 
Unaltered, he preferred to follow the system I 
provided by the English Statute.

W ith these observations, he begged to 
move the first reading of the Hill.

T h e  Bill wa« read a  first time accordingly.

A R T IC L E S  O F  W A R  ( N A T I V E  A R M Y ).

Gi'.NKRAt. L O W  postponed his motion 
.fo r the first reading of n Hill ‘‘ to amend the 

articles of W ar for the Native Army relat
ing to the forfeiture of pay and service in 
certain caw s ”

D A M U N -I-K O II A N I)  O T H E R  
D IS T R IC T S .

M r. P E A C O C K  moved the second 
reading of the Bill "  to remove from the ope
ration of the general Laws and Regulations 
certain Districts inhabited by Sonthals and 
others, and to place the same under the 
superintendence of an Officer to be specially 
appointed for that purpose.”

T he motion was carried, and the Bill 
read a second time accordingly.

S U P P R E S S IO N  O F  R E B E L L IO N  IN  
BEEK1SHOOM, &c.

*^M b. P E A C O C K  moved the second read
ing of the Bill “ to provide for the trial and 
punishment of rebellion and other offences 
committed within certain Districts in which 
Martial Law has lately been proclaimed.”

T he motion was carried, and the Bill 
read a second time accordingly.

O F F E N C E S  A G A IN S T  T H E  S T A T E .

M r . P E A C O C K  moved the second 
reading of the Bill “ for the trial and punish
ment of offences against the State.”

T he  motion was carried, and the Bill 
read a  second time accordingly.

D A M U N -I-K O II A N D  O T H E R  D IS T R IC T S .

M r . P E A C O C K  moved that the Coun
cil resolve itself into a  Committee on the 
Bill “  to remove from the operation of the ge
neral Laws and Regulations certain Districts 
inhabited by Sonthals and others, and to 
place the same under the superintendence 
of an Officer to be specially appointed for 
that purpose,”— the Standing Orders having 
been suspended with respect to it.

Agreed to.
Section 1 Clause 1, after stating what 

districts should be taken out of the general 
Regulations, provided that the A ct should 
not affect, among certain other specified 
matters, “  any I aw  relating to the recovery 
of Uevenuc.”

M u. P E A C O C K  said, it had been sug
gested to him by Mr. Currie, (w ho, he re
gretted to say, was unable to atteud to-dav) 
that the language of the Section would be 
clearer, if for the word “  revenue,” the words 
“ permanently settled land revenue” were 
rubstituted. H e begged to move that the 
amendment suggested, be adopted.

Agreed to.
V
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Clause 2 was carried as it stood ; and 
the Section, as amended, was passed.

Section I I  was passed after an amend
ment similar to that inserted in Clause 1 of 
Section I.

M u. P E A C O C K  then moved, also at 
the suggestion of M r. Currie, that the fol
lowing proviso be added to the Section :—

“  P rov ided  also  th a t  a ll perm an en tly -se ttled  
laud  Itevenue be collected iu the  suine m anner 
us it' th is A c t h ad  n o t been passed ."

T he proviso was agreed to, and the Sec
tion, as amended, was passed.

Section I I I  was passed as it stood.
Section IV  provided that all sentences in 

criminal cases which shall be passed by the 
officer appointed, shall be fin a l: provided 
that no sentence of death passed by an 
such officer shall be carried into effect until 
it shall have been confirmed by the Sudder 
Court.

M k. A L L E N  said, he objected to the 
unrestricted power here given. B y the lat
ter )K>rtion of the Section, the Lieutenant 
Governor of Bengal might, indeed, direct the 
officer to  refer to the Sudder Court any 
class of criminal trials ; but the otficers ap 
pointed under it might have unrestricted 
|H>wer of sentencing offenders to transporta
tion for life, or to imprisonment with hard 
labour for 14 years, if it so pleased the 
Lieutenant Governor. Now, in none of the 
nou-Regulution provinces, except the pro
vince of Mysore, was this power exercised 
by the officers entrusted with the administra
tion of criminal justice within them ; and 
even in Mysore, the larger |K>wer« were 
exercised by an officer not of first jurisdic
tion, but of second or appellate jurisdiction, 
lit- (lid not know what class of officers were 
to be appointed under this A ct, or what it 
was intended their salaries should he ; but 
lie perceived that Section I I  of the Bill, which 
ves'etl the administration of civil and criminal 
justice in the officer or otficers to be so ap-

particular, the Bill limited the jurisdiction lo
1,000 Rupees ; hut in criminal cases, it gave 
a jurisdiction extending to every degree of 
punishmeut short of deuth. H e thought that 
it would be butter if the proviso at the 
end of the Section was so altered as to run 
thus :—

“ Provided that no sentence passed by such 
officer for iimirisnn.nent for a term exceeding 
three years, slmll be curried into tiled , u u l e B S  

it has been uflinned by the Sessions J udge.”
l i e  did not press the adoption of the par

ticular words of his am endm ent; but he did 
think that some words taking away the un
limited power of transportation and imprison
ment which was given by the Section in its 

u i. present foflm, ought to be introduced. 
i j r ^ f 'M it .  P E A C O C K  said, the Honorable 

Member had.called attention to the fact that 
the 2nd Section of the Bill, which gave u 
civil and criminal jurisdiction, limited the civil 
jurisdiction to 1,000 liupees. T he reason 
for that limitation was that, among the clast 
of p rso n s  on w hose account }>rinci|>ally it 
was intended to take the disturbed^ districts 
out of the general Regulations, no civil suit 
could by any chance arise involving more than
1,000 Rupees. Therefore it was tha t the 
Section provided that all civil suits in which 
the matter in dispute should exceed llie value 
of 1,000 liupees should be tried ami deter
mined according lo the general Laws and R e
gulations, in the same manner as if the Act 
had not been passed. B u t with respect to 
criminal trials, t h e  object of the Lieutenant 
Governor was to appoint a  Commissioner who 
should be in relation to the district oiliccr 
what the Commissioner of C hota Nagpore 
was to the district officers of that Agency of 
Comniissiouersliip. T h e  Honoruhle M e m b er 
would not allow the Coinini^ioner to h a v e  the 
same |K>wer as the Se»*ions Judge . H e  would 
refer all sentences under the A ct awarding a 
greater degree of punishment than imprison
ment for three years, to the Sessions Judj;e 

pointed, limited the civil jurisdiction to 1,000 i for sanction. H e (M r Peacock) understood
Rupees. H e therefore presumed that the offi
cer would not l>e an experienced man, since 
the limit of his civil jurisdiction was that of a 
very subordinate civil ollicer. Now, w«i it 
right, when taking so much care of the civil 
rights of the inhabitants of these provinces, 
to take so little care of their personal liberty ? 
T h e  special reason which had induced him 
to agree to this luw was, that he thought the 
Kcotmts received from the disturbed dis
tricts thowed that one great cause of the 
insurrection was the inappropriatenebS of our 
«Mil law to this barbuious people. In that

that the intention was to upjxjint a district 
officer or officer* who should lie under tliu 
control of a Coinmitsioner ; and the object of 
the Bill was to muke the decisions ot tliti 
Commissioner final except in capital case** 
subject to such ap]R-nls to the Sudder ( 'o»fl 
w  the Lieutenant Governor might think III 
lo give. Now, that l>eing the intention, 
thought that the Council might fairly s» <um<> 
that the Executive Government would tak'‘» 
care that the person appointed to the oilin' 
of Commissioner would be competent to lli*» 
discharge of the duties of the ollicc.
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question was, would it be expedient to allow 
generally an appeal from the Commissioner to 
the Sudder Court in cases in which the pun
ishment awarded should exceed three years’ 
imprisonment. ( )nt great object of this spe
cial measure was to get rid of the delay conse
quent upon references ajid appeals to the 
Sudder Court. U nder the 4 th  Section, no 
sentence of death could be carried into ex* 
ecution, even if passed by the Commissioner, 
until it should be confirmed by the Sudder 
C o u r t; and the latter part o f the Section pro
vided that

“ it  sh a ll l>o law ful fo r th e  sa id  L ie u te n an t 
G overnor to  d irec t (h a t an  appeal sha ll lie in 
any  clans o f  civil su its  o r  crim in a l tr ia ls  from  
nuy officer appoin ted  u nder th is  A c t"  ( th a t  is, 
the  d is tr ic t otticer) “  to  a n y  o th e r  officer a p 
poin ted  u n d er the  sam e” ( th a t  is, th e  Com 
m issioner), "  and  also to  d irec t th e  oflicor o r 
officer* appoin ted  under th is  A ct, to  re fe r  to  th e  
Ju d d e r  C o u rt fo r sen tence  an y  class o f  crim ina l 
tr ia ls .”

T hus, there wai to be a  district officer, 
who would be subject to the control of a su
perior oflicor, and that sujterior officer would 
be subject to the control of the Sudder Court, 
in tho case of sentences cf death, or of sen
tences in any particular class of criminal trials 
which the Lieutenant Governor might direct.

M k. G R A N T  asked if the law provided 
that there should be a district officer under a 
controlling officer ? J f  it did, lie thought 
the objection urged against the Section would 
be taken away. B u t he did not see that it 
did, l i e  thought it left it to the option of 
the Lieutenant Governor to appoint more 
than one officer, but did not make it binding 
on him to do so.

S n t .1 A M E S  C O L V IL K  said, he object
ed strongly to the amendment proposed by the 
Honorable M ember opposite. He thought 
there was no analogy between the limitation 
of the civil jurisdiction of tlieio Courts, and 
the limitation of their criminal jurisdiction. I f  
the limitation of the civil jurisdiction was 
merely one of value, lie should have thought 
the Section providing it was defective ; but 
he had from the first understood that Sec
tion in the sense in which it had ju s t been 
explained by the Honorable and learned 
plover of tho Itill. H e had understood it n* 
■■■tending to take out of the general R egu
lations merely those civil suits which presum
ably would arise among the particular class 
of persons for whom this special A ct was

♦ designed. I'Voni all one could henr of the 
causes of this SonlliaJ.insurrection, one must 
adntit that the ordinary tribunal, bolh civil 
mkI criminal, in the districts iuliabited by

that race, had lamentably failed. T he civil 
Courts had failed to satisfy the people that 
they did justice, from the natural incapacity 
of a  barbarous community to understand the 
refinements aud technicalities which prevail 
even in the Courts of the E ast India Com
pany, and which must necessarily prevail 
more or less in all Courts in which a  regular 
procedure and the system of appeals from 
one tribunal to another obtain. T he  crimi
nal Courts hud also failed, he believed for 
this, reason— that there had not been that 
amount o f European superintendence, and 
those facilities for bringing the Sonthals in 
direct communication with European officers, 
which, in such a  case, were desirable. N o  
doubt, it was expedient as a general rule to 
confer upon the natives of the country judicial 
appointments both civil and criminal ; but 
the consideration which made this expedient 
as a general rule, wholly failed where wo 
were employing the people of one race to 
administer Justice to the people of another, 
sp a k in "  a different language, and influenced 
by totally different feelings and habits. From 
all he had heard, he had come to the con
clusion that the Sonthals had too much rea
son to complain of the extortions of the 
Police and subordinate ministers of justice ; 
and of the difficulty which they experienced 
in bringing their grievances before what they 
called a Hakim or European officer. He, 
therefore, believed that what was required 
was a  system which, with as much of E uro
pean superintendence as could be given, 
would administer justice, both civil and cri
minal, in as simple and summary a  way as 
possible ; which should act in the spirit, 
without being bound by the letter of the R e
gulations ; and which should be kept distinct 
and separate from the ordinary local Courts. 
T he  amendment proposed by the Honorable 
M em ber was, therefore, in his opinion, te ry  
objectionable ; inasmuch -as it would c<tuse 
seutcuces passed uuder this A ct to be re-, 
viewed by the Sessions J i ’dge, who, from 
habit and from the. ordinary course of his 
duties, would be apt to test their correct
ness by the strict letter of the Regulations ; 
aud thus had a direct tendency to mix up 
the Regulation and the uon-ltcgulation sys- 
terns, l i e  (S ir dames Colvile) would con
cede that no very young officer— perhaps that 
no officer exercising original jurisdiction, 
should have the power of p ac in g  without 
appeal such a sentence as that of imprison* 
mcnt for life, H ut he certainly had never 
understood that it was intended, in passing 
this A ct, to provide that all the pow en which

s  a a
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it gave should be < xercised by a  single ofli- 
cer. On a  libers construction of Clause £ 
o f Section I ,  be thought it would be seen 
that the intcntir n was to appoint a  certain 
number of officers, who should be subject to 
the control of a  superior officer ; and the 
superior officer would probably be a  gentle
man of the : ame rayk as a  Commissioner, 
and therefor'; presumably as competent to 
control the subordinate officers as a  gentle
man of the Civil Service holding the rank of 
Sessions Judge. Perhaps, it would Jiave 
been better if Clause 2 of Section I  hnd in
dicated nrore clearly what the constitution 
was to b f . H e did not mean to blame the 
Ilonorab.e and learned Mover of the Bill 
because the Clause as it stood did not do 
this. T here  was an obvious necessity for 
getting the Bill speedily passed ;-and it 
m ight be unadvisable to tie the hands of 
the Lieutenant Governor in regard to the 
numl er or nature of the appointments, since 
he n ig h t not, a t this moment, be able to see 
hov many officers would be required. I f  any 
8rrendm ent should be proposed to make the 
B  il more distinct upon this point, he should not 
oppose it ; but to the amendment now pro- 
>osed by the Honorable M ember op]>osite, 
iie  entertained an insuperable objection.

M n. E L I O T T  said, the Honorable Mover 
of the amendment was in error in saying that 
there was no precedent for dealing, under 
similar circumstances, with similar cases, in 
the manner proposed by this Bill. In  A ct 
X X I V  of 1839 there was a provision pre
cisely the same as the 4th Section of this 
Bill. T he  A ct was designed for the sup
pression of disturbances in the districts of 
Ganjam  and Vizagapatam, and the 4th Sec
tion provided as follows

“  A n d  it  is  h e reb y  enacted  th u t  i t  sha ll bn 
com p eten t to  th e  G ov ern o r in C ouncil o f  F o rt 
S t G eorge , by  an  o rd e r  in C ouncil, to  prencrilte 
such ro les os he m ay deem  p ro p e r fo r tliu fjuid- 
ance  o f  such A g en ts , an d  o f  ull tho o thcers 
su b ord inate  to  th e ir  co n tro l en d  a u th o r ity , and 
to  dete rm in e  to  w h a t e x te n t th e  decision o f  the 
A g e n ts  in civil su its  sha ll be final, and  in w hut 
Miitx on ap peal sha ll lie to th e  S u d d er A daw lu t, 
nnd to  dehue the  a u th o r ity  to  bo exerc ised  hy 
tho  A gen ts in c rim in s l tr ia ls , an d  w h a t cases 
hi- !>hall subm it fo r th e  decision  o f the  1 'o iu - 
duive A d aw lu t.”

M k. A L L E N  said, he was aware that the 
Law did authorize the Executive Govern
ment to prescribe tho Rules according to 
which the decisions in civil and criminal mat
ters within districts taken out of the general 
Regulations should be passed ; but wlmt he 
had meant to say was that, in point of fact, 
in no one non-l{egulation Province was the 

Hir J u n ta  t'ohde.

Commissioner vested with such unlimited 
power over the liberty of the subject as this 
Bill proposed to give. T h is Bill, contrary to 
the practice in other cases, limited the juris
diction in Civil suits to 1 ,000 Rupees, but au
thorized transportation for life or imprisonment 
with hard labor (or 14 years in criminal 
trials. T he  wording of the Bill had this 
peculiarity— that it *ook more than ordinary 
care of the civil liability of the Sonthals, 
while it took no care of their ]>ersonal 
liberty.

M u. L e G E Y T  said, in 1846 an A ct 
was passed very similar to the one now pro
posed, under very similar circumstances, for 
the Province of Candeish and the Zillah 
Ahmeduugger. T h e  3rd Section of that A ct 
provided as follows :—

“  T h a t  i t  sha ll be com peten t to  th e  said  G o
v ern o r in C ouncil, b y  an  o rd e r  in  Council, to  
p roscribe such ru le s  a s  he  m ay deem  propor for 
th e  gu idance  o f  th e  A g e n t a fo re sa id .”

T h a t is to say, the officer in whom the 
administration of civil and criminal justice 
should be vested under the A ct by the G o
vernor of Bombay in Council—

“  A n d  o f  a ll th e  officers su b o rd in a te  to  h is 
co n tro l -an d  au th o r ity  j an d  to  determ ine  to  
w h a t e x te n t tho  decision o f  tho A g e n t in civil 
su its  sh a ll l>c final, an d  in w h a t su its  an appeal 
sha ll lie to  th e  Mudder D e iran n y  A d a w lu t ; and  
ttf define the  a u th o r ity  to  be exercised  by th e  
A g e n t in  crim ina l tr ia ls , an d  w h a t eases he 
sha ll subm it to  th e  decision o f  th e  S u d d er i ’ou j- 
Ja re e  A daw lu t.”

A nd then Section I V  provided as fol
lows :—

“ T h a t, upon th e  receip t o f  an y  crim ina l tr ia ls  
refe rred  by the  A gent u nder tho rule* w hich 
m ay  be h erea fte r  prescribed by  th e  G overnor 
in Council, tho S uddcr K oujdurce A d aw lu t shall 
proceed to pass a  final ju d g m en t, o r  such o th er 
o rd er as m ay, a f te r  inuti.ro considera tion , seem 
to  th e  C o u rt requ isite  and  p rop er, in  th e  sam e 
m an n er as if  th e  tr ia l had  been se n t up  in  o r
d in ary  course from  a  Sessions d udge.”

T he amendment proposed by the Honor
able M em ber op|>osite, that no sentence un
der the proposed A ct awarding a greater 
degree of punishment than imprisonment 
for three years should be carried into effect 
unless it was confirmed by the Sessions 
Judge , would lie an anomaly, because it 
would pu t things back to the position 
from which this special A ct was intended 
to remove them . A c t X I  of 1816 had 
lieen found very beneficial in Bombay. Be* 
fore the {lassing of that A ct, disturbances 
were constantly takii{g place a m o n g s t  the 
wild trilies inhabiting flu* province of Cande- 
u h  and the Zillah of A lim edunggur, who



8(>f) Sonthal [ D e c e m b e r  22, 1855.] District Bilfs. 870

resembled the Sontlmls very much in their 
habits. T lie  passing of the A ct was pro
posed by the Revenue Authorities in Cande- 
isli ; and since its introduction, there had been 
none of the disturbances or complaints which 
used formerly to harass the Government. 
W ith respect to the limitation of the civil juris
diction under this A ct to 1,000 Rupees, it 
would be found that, ar.,ong the class for 
whom the A ct was intended, no suits involving 
a sum so large as ! ,0 0 0  Rupees ever occurred. 

j -  M it. P E A C O C K  said, the Council must 
assume that the Executive Government, in 
appointing the officer who should have the 
controlling power, would appoint one who 
was qualified for the duties of the office ; 
they had the same security that the Execu
tive Government would not appoint a young 
and inexperienced officer to discharge those 
duties as they had for the appointment of an 
experienced officer to the office of Sessions 
Ju d ^e . T he Ktutute 33 Geo. I l l ,  c. 52 
provided that offices of which the salaries 
exceeded certain specified amounts, should 
not be given to officers who had not been a 
certain number of years in the Service ; but 
beyond that, there vvus nothing that required 
any particular degree of standing in the Ser
vice for particu'ar appointments. Therefore, 
if  the A ct were to require that a Sessions or 
even a Sudder Ju d g e  should he the controll
ing officer under this Hill, the Council would 
have no greater security tban the confidence 
which they must repose ill the Executive 
Government that it would not appoint an in- 
coin|ie(ent Sudder or Sessions •) udge. T he 
Executive Government was responsible for 
every appointment which it made. In  pro- 
posing llmt the civil and criminal jurisdiction 
Uiider the Hill should be vested in an officer 
to be appointed by the L ieuteuant Governor, 
the Council was asked to place only the same 
reliance in this, as in other cases, upon the 
Executive Government for appointing an 
officer equal to the proper discharge of his 
duties. T h e  Council could not point out in 
the Hill what the particular qualifications of 
the officer were to bo ; nor luul any similar 
attempt been made in the whole of the R e
gulations existin '' in these Provinces. In  
none of the Acfs under which district* had 
been taken out o f the general Regulations, 
could he find any provision prescribing the 
standing, age, or salary of tho officer to be 
appointed under it.

F or these reasons, lie could not agree to 
the amendment proposed by the Honorable 
M ember to his left, and should voto that the 
Clause bo passed as it stood.

Mn. A L L E N ’S  amendment was negativ
ed, and the Clause in the B ill was passed as 
it stood.

Clause 2 of Section I V  provided that, upon 
any reference of a  criminal trial under Clause 
1, the Sudder Court should proceed to dis
pose of it
“ in tho sam e m anner, w ith  th e  exception o f 
subm itting th e  proceedings for a fu tw a .u a  i f  I, ho 
tr ia l had  been refe rred  in  th e  o rd in a ry  course 
by a  Sessions Ju d g e .

^  M u. P E A C O C K  moved that the words 
V with the exception of submitting the pro
ceedings for a futwa” be omitted from the 
Clause. I  fe said, he moved this amendment 
a t the suggestion of his Honorable friend 
Mr. Currie. Mr. Currie said that it was 
not the practice of the Sudder Court, in 

' cases referred to it, to take the futwa of 
the Law Officer. By a former Regulation 
the Court was required to do so ; but 
by Regulation V I  of 1832, it was pro
vided that the Court should have the option, 
to do so or n o t; and the practice now adopt
ed was not to take a futwa. Still, the 
Court had the power to call for a futwa, and 
the object of this Bill was to take away 
that power, as the cases that would be refer
red under it would not be o f a  class in which 
futwas would be necessary. Mr. Currie did 
not propose that the Court should be bound, 
or that it should lutve the option, to take 
futwas in cases arising under the Bill, as lie 
(M r. P eacock / understood the suggestion.
Air. Currie only thought that the clause, as 
it was now worded, might imply that it was 
the practice of the Court to take futwas 
when coses were referred to it. H e  (M r. 
Peacock) did not think that the point was 
very m aterial; but as the amendment sug
gested would not alter the substance o f the 
clause, he should move it.

T h e  motion was carried, and the Clause, 
so amended, was passed.

Tho remaining Sections o f the Bill were 
carried as they stood.

T he Schedule, describing the districts to 
l>e removed from the operation of the gene
ral Regulations, was then proposed.

Mit. P E A C O C K  said, the Schedule had 
been prepared originally in the Secretary's 
office of the Lieutenant Governor o f ltengal ; 
but it was forwarded to him with an intima
tion that it might be necessary to amend it  
after consulting the officers of the different 
districts. H e had since received a  letter 
from Mr. G rey, suggesting certain altera
tions, which he should move seriutim.

T he amendments were severally pu t aud



871 S m th a l LEGISLATIVE COUNCIL. D istrict Hills. 872

carried, and tlie Schedule so amended, was 
passed.

T h e  Pream ble and T itle were severally 
parsed as they stood.

T R IA L  A N D  P U N IS H M E N T  O F  R E B E L 
L IO N  IN  B E E R B H O O M , &c.

M r. P E A C O C K  moved that the Council 
resolve itself into a  Committee on the Bill 
“  to provide for the trial and punishment of 
rebellion and other offences committed with
in certain districts in which M artial Law  has 
lately been proclaimed.”

A greed  to.
Section I  was passed after verbal am end

ments in  Clause 1.
Sections I I ,  I I I ,  and I V  were severally 

passed.
Section V  provided tha t persons convic

ted of treason or rebellion within the pro
claimed districts after the passing of this 

.A c t, should be liable to the punishment of 
death, or transportation for life, or of impri
sonment and hard labor for a  term  not ex
ceeding 14 years.

M r . A L L E N  said, he wished to omit 
this Section altogether. H e did not rest his 
objection to it on the ground that he thought 
rebellion when accompanied with murder or 
other capital crime should not be punished 
with death, but on the ground that he did 
not think it right hurriedly  to make an 
offence capital which had not hitherto been 
capital. In  a celebrated speech by Sir 
Jam es Mackintosh on the criminal i^aw of 
Knglond, that enlightened man had held up 
to the reprobation of the world the facility 
with which Parliam ents had made offences 
capital a t the wish of any proposer. In  the 
course of his speech, he mentioned this anec
dote. Mr. B urke was once leaving the 
H ouse of Commons, when the whipper-in 
ha tened up and begged him to return. 
Mr. B urke said he could not, as lie was 
required by urgent business to be elsewhere ; 
on which the whipper-in replied— “  ( )h ! it 
will not keep you a single m om ent: it is only 
to create a felony without benefit of Clergy ! '

W as it necessary to pass so hurriedly the 
measure proposed by this Bill ? A lready, 
persons guilty of treason or reliellion were 
jiiiniMhable with tranportation for life, or with 
imprisonment and hard labor for a  term not 
exceedin '  14 years ; and if their offence had 
been accompanied with murder, they were 
punishable with death. I t  might be said 
that tliis Bill applied only to one district ; 
but if the Legislature should pass the mea

sure for one district, it would be bound to 
pass a  similar measure for every other dis- 
t-ict in India. I f  this Bill was passed, lie 
did not believe that the L ieutenant Governor 
would ever sanction the execution of a Son- 
tlial rebel who had not committed murder. 
H e believed it was as impossible to execute 
at th e  present day an ignorant Sonthal whose 
acts of treason h u l  not been accompanied 
with murder, as it was found impossible six 
years ago to execute the educated Smith 
O’Brien. Sm ith O ’Brien declined to accept 
any mitigation of his pun ishm en t: neverthe
less, the public feeling was so strong aguinst 
execution where no murder had been com
mitted, that a  special A ct was brought in, 
declaring that H er Majesty might substitute 
transportation for capital punishment. D id 
any one now regret that Smith O’Brien was 
not executed ? T he  passing of the present 
Bill would be the passing of almost an ex  
post fa c to  Law ; for it was; not possible that 
any of the rude people for whom the mea
sure was proposed should know that they 
would be liable to the punishment of deuth 
for acts of {reason or rebellion, committed 
after the day on which the A ct might be 
published in the Gazette ,* for lie it remem
bered that the Bill had not been published 
for general information. On the whole, 
therefore, ho thought it right to vote against 
the insertion of this Section.

M u. P E A C O C K  said, the Hononahle 
M ember had used no argument to show that 
reliellion and treason ought not to be mode 
punishable with death. 'D ie  Honorable 
Member complained that the Council was 
“ hurriedly” about to authorize capital punish
ment for such offences. H e  (M r. Peacock) 
thought that one week wns ample time to 
enable every Honorable Mcinlier to make 
up his mind whether rebellion and treason 
should be punishable or not, with death in 
the disturbed districts of Beni'al, as they 
were punishable in the other Presidencies. 
In  Bombay, there was a definition of treason 
"Ini'll included the offences coutemplutcd by 
this Bill, and these were punishable in that 
Presidency with death. In  Madras, under 
Itcgulation I of 1834, all persons guilty of 
treason or rebellion were also punishable 
with death, whether they were convicted by 
the ordinary Courts of Judicature or before 
a  Special Commission appointed under Ke- 
gillation X X  of 1802 of the Madras Code. 
In Bengal, persons guilty of treason or re
bellion were punishable with death in dis
tricts in which Martial Law wns proclaimed, 
provided they were taken in the actual coin*
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mission of the act, and were convicted by a 
C ourt M artia l; bu t if they were convicted by 
any of the ordinary Courts of criminal judi
cature, they were not punishable with death.
T h e  question, therefore, was simply this :—  
should a  person guilty of the offence of trea
son or rebellion, who would be liable to the 
punishment of death in the Presidency of 
M adras or Bombay, even if  convicted by the 
ordinary Courts of Justice, lie in Beni>al 
liable to the same punishment only when 
he was convicted in a proclaimed district 
by a  C ourt M artial, and not when he 
was convicted by one of the ordinary Courts 
of Justice  ? J f  the Hon’ble Mover of the 
amendment had contended that treason 
or rebellion ought not to l>e punished with 
death under any circumstances, he could 
have understood him ; bu t when he argued 
th a t a  week was not sufficient time to 
enable the Council to  determine whether 
treason or rebellion should lie made subject 
to that punishment or not, he (M r. l ’eacock) 
could not fool the force of tho objection. A t 
present, tho districts in question were under 
Martini Law. l i e  did not know how long 
it would be necessary to keep them under 
it : he hoped it would not be long : but di
rectly they were relieved from that law, tho 
crime of rebellion committed within them 
would not be punishable with death. W ould 
the Honorable Mover of the amendment ren
der it necessary to retain tfie district under 
Martial Law merely for the purpose of sub
jecting rebellion to the punishment of death ?
For his (M r. Peacock’s) pnrt, he saw no rea
son why, if a  man was subject to the punish- 
nicnt of death for treiiHon or rebellion when 
he was convicted by a Court Martial, he 
should not he subject to the suine punish
ment when he was convicted by an ordinary 
Court of Justice. T ho  Section provided 
that all persons who, after the promulgation 
of the A ct, t.lmll be guilty of treason or re
bellion within the district, shall be liable, 
upon conviction either before the ordinary 
criminal Courts of competent jurisdiction, or 
before a  Court held under the provisions of 
A ct No, V of 1841, or of this A ct, to the 
punishment of death, or to transportation for 
life, or to imprisonment with hard labor, not 
commutahle to'fine, for any term not exceed
ing fourteen years ; and shall forfeit all their 
property and effects of every description. 
Upon conviction of rebellion by a  Court 
M artial under Regulation X  of 1804, sen
tence of death must lie passed upon tho 
offender ; but by Section V of this Hill, the 
offender might be ncntcncud to death, or to

transportation for life, or to imprisonment 
with hard labor for a term not exceeding 
14 years ; and by Section X I V  the l i e u te 
nant Governor was empowered to commute 
any sentence of death for either of the second
ary degrees of punishment.

For his own part, he had had ample time to 
make up his mind on this question, and was 
prepared to vote for the 'Section as i t ' stood.
If any Honorable M e m b e r  could show that it 
was wrong to make treason and rebellion lia
ble to the punishment of death, he (M r. 
Peacock) was open to conviction ; bu t he 
certainly thought that there was no ground 
for the objection that the Council, if it pass
ed the Section in question, would be acting 
“  hurriedly” in making those offences capital.

S u t J A M E S  C O L V IL E  said, the H on
orable Member for the North-W estern Pro
vinces bad invoked the authority of very great 
names in support of his am endm ent; bu t he 
could not satisfy himself that the auth ority had 
much bearing on the case. H e could not sa
tisfy himself that either Sir Jam es Mackintosh 
or Mr. Burke, however reasonably they m i g h t  

have been moved to indignation by the prac
tice of lightly affixing the punishment ° f 
death to trivial offences, would have require^ 
time to make up their minds on the question 
now before tho Council. T he  Honorable 
Member was in error in saying that the 5th 
Section would introduce au ex post facto 
law ; because that and the subsequent Sec
tion clearly distinguished between treasonable 
offences committed after the promulgation of 
the A ct, and treasonable offences committed 
before the promulgation of the Act, Scction 
V I  would leave offenders of the latter class 
punishable os now, and under the law at 
present in force, by transportation for life, or 
by imprisonment with hard labor for any 
term not exceeding fourteen years, Section 
V would make any future offenders punisha
ble capitally. W hen it was brought to  his 
attention in what an anomalous state the law 
of treason and offences against the State ac
cording to the R e g u l a t i o n s  was, he required 
scarcely an hour to make up his miml that 
those anomalies ought to be removed, and 
the occutrcnce of such a case as he was 
about to put bo made impossible, l i e  
would suppose that the Sonthal rebellion, 
which he hoped was now almost extinguish
ed, again broke out. Such an event was 
possible, if it was not probable. l i e  would 
suppose that the second rebellion was insti
gated and directed by a person distinguished 
from the mass of his race by a  somewhat 
greater degree of knowledge, or a  more acute
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intellect, and consequently possessing power 
and influence over lus more ignorant fellow- 
countrymen. I f  the law were left unaltered, 
then, if this person, this leader of the people, 
were to contrive to keep himself so far aloof 
from the commission of any particular 
murder that his actual participation in it 
could not be proved against him, and he were 
not taken in arms, or in the very a rt of abet
ting the rebellion,— he, the moving mind, 
would, even though M artial Law were 
again proclaimed, escape with a secondary 
punishm ent; whilst the ignorant wretches 
whom he had misled would, if taken in arms, 
have to answer for the crimes committed at
his instigation with their lives. Now, he 
could not think that that was a just and proper : Punjaub. B ut if the 
state of things ; nor was there any sound ' bear a comparison with 
reason for saying why there should not be 
the same punishment in this country for 
proved acts of treason or rebellion as there 
was in almost every other country in the 
world. N o doubt, there should be a power of
commutation in the Executive Government 
but it was impossible not to see tliat there 
might be some cases in which the soundest 
and most humane policy would require capital 
punishment to be enforced. H e could see 
no necessity for delaying the introduction 
into the disturbed districts of that wholesome 
change of the law which in three months 
would, he hoped, under the Bill which had 
th a t day been read for the Second time, be
come general.

T h e  Section was then put, and carried by 
a majority.

Sections V I, V J I ,  and V I I I  were passed 
as they stood.

Section IX  provided tha t the L ieute
nant Governor inay, whenever he deems it

different, and was much more limited in its 
operation. I t  prohibited the use by the 
Moplahs o f one particular weapon, which was 
used by that people as a  war-knife, and not 
for purposes of self-preservation. T he M op
lahs, too, were a very different race from the 
Sonthals. T hey  set at nought the native 
police and the native soldiers of the country 
when excited, an l it had generally been 
found necessary to send European troops to 
quell them. T he  Sonthals, on the other 
hand, were the most cowardly race in Asia. 
Tens of native soldiers had put to flight 
thousands of Sonthals. T he  only other pre
cedent that he was aware of was the pro
clamation disarming the inhabitants of the 

Sonthals would not 
the Moplahs, much 

less could they do so with the stalwart 
Seikhs of the Punjaub. T he  Seikhs were 
the most warlike nation of A sia. T hey  had 
driven the Rajpoots, the military caste of 
India, from the plains to the hills ; they
had cotiquered Peshaw ur from the A fghans ; 
and we might as well compare the battle of 
Chilliauwallah with the affair in which poor 
Toulmin had been killed, as compare the 
Seikhs with the Sonthals. H e  should 
therefore vote against the insertion of the 
disarming clauses of the Bill, as being unue- , 
cessary and inexpedient.

M k. P F A C O C K  said, the IJon’ble 
M em ber had observed that, as far as we 
had any knowledge on the subject, the only 
arms in use amongst these miserable savages 
were bows and arrows, and hatchets. B ut 
we had also this knowledge, that, with such 
arms, these people had committed in our 
villages the most cruel and barbarous mur
ders ; and those who were most competent

necessary for the public safety, issue a pro- j  to form an opinion on the subject were of 
clamation, prohibiting any person, or any j opinion that the use of arm s by them ought 
specified class of persons, to carry or have j  not to be ]>ermitted. T h e  effect of this 
in t*teir possession any arms or instruments clause would not be to prevent the use o f any 
used for warlike purposes. j  arms whatever by the inhabitants of the

M i l  A L L K N  said, at the risk o f being proclaimed districts ; but merely that, when- 
considered captious, he must say that he ; ever the L ieutenant Governor considered it 
objected to this Section. So far as we had ; necessary for the public safety, he might issue 
any knowledge on the subject, the arms in I a  proclamation, prohibiting all persons, or any 
use amongst the Sonthals were bows and j specified class of persons, to carry or have ni 
arrows, and hatchets. T he  bow and arrows j  their possession any arms or instruments used
weru necessary to the men for their preser 
vation from the wild beasts of the jungles ; 
their hatchets were necessary to them for the

for wailike purposes. I t  was ncccssary to give 
some discretion to the Lieutenant G o v e rn o rs  
this matter, for the Council could not sjiet ify

cutting of wood with which to build their in this A ct what particular arms should not be 
huts. A ct X X IV  of 1854 was to a  ccrtain carried or what particular persons or particular 
extent, a precedent for the Section now be- classes of persons should be prohibited to cony 
fore the Council ; but that A ct had been th<’in. e knew that helpless and u n o f t e n d *  

P*mpiI under circumstances which were very ' ing women and innocent children hud been

S ir  J a m a  Coli'Ut
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massacred in our villages : lie had seen a 
a  letter from General Lloyd urging that the 
Sonthals should lie disarmed : and he 
thought that the Government was bound to 
take care, as far as it could, that such bar
barous murders as had recently been com
mitted by the people of this tribe should not 
be committed again ; and that, therefore, it 
was right to vest in the Lieutenant Governor 
the power conferred by the 9 th  Section of 
the Bill.

T he  Section was then put, and carried by 
a  majority.

Section X  was passed, after a  slight verbal 
amendment.

S in  J A M E S  C O L V IL E  here suggest
ed the addition of another Section to the 
Bill. l i e  said his I lo n ’ble and learned friend 
opposite (M r. Peacock) would believe he 
made the suggestion in no spirit of hostility 
to this measure, which, he had already 
intimated, he considered was amply justified 
by circumstances. B u t it had occurred to 
him that this A ct, being a suspension of 
the general law, should by analogy to what 
had been done in like cases, be passed 
only for a limited period. l i e  thought there 
could be no necessity for this A ct so soon as 
the general Bill for the trial and punishment of 
offences against the State shoidd have become 
law even though the disturbances in the par
ticular districts to which this A ct related should 
then continue ; since all the powers which 
were given by this Bill to the Lieutenant 
Governor of Bengal either for the punish
ment or for the prevention of offences against 
the State, were substantially included in the 
other Bill, and m ight thereunder be again 
called into action as occasion required. H o 
begged, therefore, to suggest to his Ilo n ’blc 
and learned friend tho propriety of limiting 
the operation of this A ct in point of time ; 
and, with that view, he would move the in
sertion of a  Section providing that the A ct 
should not continue to be in  force after the 
31st of December 1858. T h a t would be 
in accordance with the course taken in the 
first Moplah Act, and with the practice 
which, he believed, was always followed at 
home on the passing of what were callcd 
Coercion Acts.

Mu. P E A C O C K  said, he thought it very 
*ight that the Section proposed by the 
Hon’hle and learned C hief Justice  should 
he added to the Bill. T here  was no doubt 
tliut the Bill “  for the trial and punishment

intended only as a temporary measure, would 
not be necessary.

S m  J A M E S  C O L V IL E  then moved 
that the following new Section be added to 
the Bill, namely—

“  T h e  provisions of th is A e t shall continue in  
force until the  S ls t  d ay  o f  D ecem ber 1858.”

A greed to.
T he Preamble and Title were severally 

agreed to.
T he Council having resumed its sitting, 

the Bills which had passed through Com
mittee were reported with amendments.

M k. P E A C O C K  moved that these Bills 
be now read a third time and passed.

T he motions were carried, and the Bills 
were severally read a third time accordingly.

Mu. P E A C O C K  then moved that Mr. 
G rant be requested to carry the Bills to the 
Most Noble the Governor General for his 
assent.

A greed to.

O B S C E N E  P U B L I C A T I O N S .

Mil. A L L E N  moved that theB iil " to p re 
vent the sale or exposure of obscene books 
and pictures” be now read a third time and 
passed.

T he motion was carried, and the Bill read 
a third lime accordingly.

M k . A L L E N  moved that Mr. Peacock 
be requested to carry the above Bill to the 
Most Noble the Governor General for his 
assent.

A greed to.

O R I E N T A L  G A S  C O M P A N Y .

M r. C U R R IE  being absent, the motion 
(which stood in the Orders of this D ay) 
for a  Commitlee of the whole Council on 
the Bill “  for incorporating the Oriental G as 
Company” was postponed.

N O T I C E  OF M O T I O N .

S m  J A M E S  C O L V IL E  gave notice 
that he would, on Saturday the 19th of 
.January next, move the second reading of the 
Bill “  to facilitate the remedies on Bills of 
Exchange, Iloondics, and Promissory Notes

of ofrencea against the S tate” w o u l d  c o m e  into >X *>'« P™ cnt.on of fnvolous or f,ct.t:ous 
operation long before the 3l<t  o f December *  act'0?,8 thcrcou ln H cr M ajesty’s
1808 j and then the present BiJl, which was I b lT remu C °ur,s'
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O F F E N C E S  A G A IN S T  T H E  
S T A T E .

M r . P E A C O C K  moved that the Bill “ for 
the trial and punishment of offences against 
the S tate” be referred to a Select Committee 
consisting of Mr. Allen, Sir A rthur Buller, 
and the Mover.

A greed to.

M E S S A G E S .

T h e  P R E S I D E N T  announced that the 
Governor General had signified his assent to 
the Bills taken by Mr. Grant.

A D JO U R N M E N T  0 1 ' C O U N C IL .

T he Council then adjourned until Satur
day the 19th proximo, ou the motion of Sir 
Jam es Coivile.

KND OF VOL. I.
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A  P 1 ’  E  N  D I X .

S t a n d in g  O r d e r , a d o p t e d  b t  t h e  C o u n c il  on  t h e  15t h  D e c e m b e r  1855, i o n
THE ASSIGNMENT OP SEATS IN T1IK COUNCIL CllAM ItEIt TO THE SEVERAL MEMBERS, 
ACCORDING TO PRECEDENCE.

C X X X V . A  seat is appropriated to each Member. T he first chair on the right hand 
of the President shall be appropriated to the Chief Justice, and

t l , ;  ^ u n c i l  C h S b T r .  “  th e  firs t c Ilair th e  left, 1,and l 'T7 den\ Shal‘ b e  " T ' fpriated to the Conimander-iu-Chief in India when a Member of
Council, except when there is a President of the Council of India, not being the Vice
President of the Legislative Council ; in which case the first chair on the right hand of the 
President shall be appropriated to the President of the Council of India, the first chair on 
the left hand of the President to the Chief Justice, when not Vicc-Prcsident of the Legis
lative Council ; and the second chair on the right hand of the President to the Commander 
in-C hief when not Vice-President. T he remaining chairs, in the order indicated above, 
shall be appropriated to the ordinary Members of the Council of India, according to their 
position therein, and after them to the Legislative Councillors, according to priority of 
appointment.
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918), read  “  Bengal G overnm ent’s com m unication.

U nder tho head  of 41 S a l t  S e a r c h  B il l  (N . W . P.)>' &dd ^
K oport of Select C om m ittee presented , ........................................ .... ..........

A fte r  tho bend “ T e n a s s e iiim  a n d  A r r a c a n  B i l l ,”  in se rt the  foliow in„ ea

T e n c h e s  A t t a c h m e n t  B i l l . J01

R e ferred  to S elec t C om m ittee, ........... ....................... ..................
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I N D E X

TO

T 1 I E  P R O C E E D I N G S

OF THE

L E G I S L A T I V E  COUNCI L  OF I NDIA.

VOLUME I.

A b k a r r y  R k v k n u k  ( Calcutta and Madrai) B il l .
F irs t reading p o stp o n ed ,'  . .  •• •• ••
Read 1°, . .  . .  . .  •• ••
Ilead 2°, . .  . .  . .  •• •• ”
Referred to  Select Com m ittee, . .  . .  •• •• ••

A ct  X II, 1843, A m e n d m e n t  B il l . See Written J udymente Bill,
A d jo ĵr n m k n t  oit C o u n c il . See Legitlative Council.
A d m i n i s t r a t o r  G k n k r a l ’s  A c t  ( V I I I  q f  1 8 5 8 .^  . j  * 1, -

Court'*  Despatch regarding— ♦ — ■reported, read, and ordered to 
p rin ted ,. • . .  •• ••

D espatch referred to  Select C om m ittee, . .  . .  • • • •
R eport of Select Com m ittee presented, . .  •• ••
M otion for Resolution postponed, . .  . .  .•  • • •
R esolution passed, •• • • •• , * '
Resolution and R eport o f Select Com m ittee to  be communicated to 

Governor G eneral in Council for transmission to the H on’ble Court, 
M essenger, . .  . .  • • • • • • * • * *

A d m in is t r a t o r  G e n e r a l ’.  B i l l .
Referred to  Select Com m ittee, • • • • • • • • • •
R eport o f  Select Com m ittee presented, . .  . .  •• ••
C om m ittee o f whole Council, • • • • • • • '  * *
R e p o rte d ,.. . .  •• •• •• *“ ”
S tanding O rders suspended, • • • • • • ’ ' ”
R e a d s 0, . .  .■ ••• •• •* "
M essenger, . .  . .  •• •• ••

. A ssent o f th e  Governor G eneral, . .  • ■ • • ‘ *
A d m i n i s t r a t o r s . See Sale itflaniU  by Executor! Rill (Strait*.)
A dm in u t r a t o r b  B i l l — {To enableKjcecutort, Adminiitratvri, or Repretetitaiwei to tue 

and be m tedfor certain wrungt.)
Read 1°, . .  . .  \ • • •
Rend 2° and referred to Select Committee, . •
R eport of Select Com m ittee presented, . .
Com m ittee of whole Council postponed ,.. ••
Com m ittee of whole Council, • • * •
R eported , , .  . .  • • • • '  *
Rend 3 ° , , .  . .  • • "
Mossenger, . .  ■ • ‘ ’ ' '
Assent of the Governor General, • • • •

70S
714
718
722

746
7 6 9 '
811
830
838

839 
ib.

40

X!
169
ib.
ib,
ib.

171

SO
55

154
177
190
197
205
211
263
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A d m ir a l ty .
M adras Governm ent’* D raft A ct and papers reported, . .  . . . .  75
Papers referred to  Select Com m ittee, . .  . .  . .  . .  80
R eport o f Select Com m ittee presented, . .  . .  . . . .  160
R eport adopted and to  be communicated to tho M adras Govern

m ent, . .  . .  . .  . .  . .  . .  181
A f f i r m a t io n s .  See Oaths.
A f f r a y s  B i l l  (B engal.)

Read 1°, . .  . .  . .  . .  . .  . .  . .  to
Read 2° and referred to  Select C om m ittee, . .  . .  . . . .  73
Petition of Indigo Planters’ Association referred tc d itto , . .  . . 8 4
Petition of British Indian  Association d itto  ditto , . .  . . . .  99
M r. E lio tt added to Select Com m ittee, . .  .•  . . 1 8 2
Report o f Select Com m ittee presented, . .  . .  . . . .  2 41
Consideration postponed, . .  . .  . .  . .  . .  254
Petition of Indigo Planters’ Association presented, . .  . . . .  205
Consideration postponed till after presentation o f Ue[K>rt o f Select

Com m ittee on Penal Recognizances Bill, . .  . .  . .  279
Petition o f British Indian Association presented, . .  . . . .  671
Petition referred to  Select Com m ittee on Penal Recognizances Bill, ib.

A l l e n ,  M r .  C.—  (Member fo r  the North Western Provinces.)
Affrays Bill (B engal.) . .  . .  . . .  . .  282
Assam Com pany’s Bill, . .  . .  , .  . .  . . . .  116

• Badges Bill (B om bay,) . .  . .  . .  192, 194, 207, 209
Code of Civil Procedure, . .  . .  . .  .......  6 8 1 , 6 9 1
Cognizance o f Offences Bill, . .  . .  . .  . .  . . 6 1 2
Copper Currency (S tra its) Bill, . .  . .  . . .  . . . .  299, 323
C otton F ree Im portation  (N . W . P .)  Bill, . .  . .  . .  706
D am un-i-K oh and o ther D istricts’ Bill, . .  . .  . . . .  863, 867
D estruction  of C attle  Bill (B engal,) . .  . .  . .  . . 7 4 1
D istric t Moonsiffs (M adras) Bill, . .  . .  . . . .  493, 494
Em igration to  S t. Lucia and G renada Bill, . .  . .  . . 3 1 4
Evidence Bill, . .  . .  . .  . .  . .  . . 1 1 6
Evidence Bill (M adras and Bom bay,) . .  . .  . . . .  187
Excise Law (S tra its ,)  , .  . .  , ,  . .  ........  831
G as Com pany’s Bill, . .  . .  . .  . . . .  614
G overnor G eneral’s Absence Bill, . .  . . .  . .  . . .  141
Ind ian  Navy D eserters’ Bill, . .  . . .  . . . .  129, 137
I>ands for Public W orks (B om bay) Bill, . .  . . .  . . . .  366
L im itation  Bill, . .  . .  . .  . .  . .  . . .  601
Mofussil M unicipal Law, , ,  . . .  . .  . .  . . . .  182
O bscene Publications Bill, •• •• •• . .  582, 5 H6
Penal Recognizances Bill, . .  . .  . .  . . 2 7 7
P orts Bill, . .  . .  . .  . .  . .  . .  . .  574, 572
S alt Search (N . W . P .)  Bill, . .  . . .  . .  . .  480, 484
Small Cause Courts Bill, 351, 354, 414, 433, 436, 447, 452, 454, 4*5 
S tam ps (Bom bay) Bill, . .  ... . .  . .  . .  331
Suppression  of Rebellion in Boerbhoom, &c. Bill, . .  . .  871, 875

A n  k e n s  (Ifeugal) B i l l .  -
R ead 1°, . .  . .  . .  . .  . .  . .  531
Second reading postponed, . .  . .  . .  . . . .  562
Read 2*, . .  . .  . .  . .  . .  . .  . .  7 (3
R eferred to  Select Com m ittee, . .  . .  . .  . . . .  745

A i i 'E a ls  ( Mitcellaneou* )
Petition  o f B ritish  Indian Association pn*sent<>d,.. . .  . . 7 0
Petition o f  C alcutta Sudder C ourt M ookbtear* presented and ordered 

to  be prin ted  . i . .  . .  . .  . .  . . . .  536
A p p e a ls  (Regular) B i l l  (M adrat.)

Read 1°, . .  . .  . .  . .  . .  . . . .  54
Read 2 ° .........................................................................................................................58
Referred to Sclect C om m ittee, . .  . . .  . .  . .  . .  *>2
R eport of Select Com m ittee p re sen ted , . .  . .  . .  . . 1 5 9
Com m ittoo of whole Council, . .  . .  . .  . . . .  177
R e p o rted ,.. . .  . .  . .  . . .  . .  . . 1 * 1
Read 3°, ......................................................................................................187
M essenger, . .  . .  . .  . .  . .  . .  897
Clerk to  com m unicate a  copy of th e  Select Com m ittee’s Re|>ort to 

Bombay G overnm ent, . .  . .  . .  . .  . . . .  1®“
Assent o f tlie Governor G eneral, . .  . .  . .  • • 262
Bombay G overnm ent’* Com m unication against extending —  to Bom

bay, reported, . ,  . .  . .  . . .  . . . .  28u
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A r r k s t  o n  M e s n e  P r o c ess  B r rx .
Referred to Select Committee, . .  . .  . .  , ,
Petition  of Bombay Debtors presented, . .  . .  . . . .
Petition  referred to  Select Committee, . .  . .  ,,
R eport o f  Select Committee p re sen ted  . .  . .  . . . .
Committeo of whole Council, . .  . .  . .  . .  . .
Reported, . .  . .  . .  . .  . .  . . . .
S tanding O rders suspended, . .  . .  . .  . .  . .
Rend 3 °, , .  . .  . .  . .  . .  t . . .
M essenger, . .  . .  . .  . .  . .  . .  . .
A ssent o f the Governor General, . .  . .  . . . .

A nT tet.E s ok  W a r  (N a tiv e  A rm y )  A m k h d m b n t B i l l — (Extension o f  A rtic le  122 re
garding wounding w ith intent lo murder.)

Papers from M ilitary D epartm ent reported and ordered to bo printed,
Bill read 1° , . .  . .  .......................................
Read 2°, . .  . . .  . .  . .  . . . '
Referred to Seloct Committee, . .  . .  . .  . .

A r t i c l e s  of W a h  (N a tive  A rm y )  A m e n d m e n t  B i l l — ( Forfeiture o f  p a y  and service 
in certain canes.)

F irs t reading postponed, . .  . .  . .  . .  . .
A ssam  C o m p a n y ’s  B ij .i,.

D raft A ct and papers reported, . .  . .  . .  . .
Read 1° . .  , .  . .  , .  . . . .
Read 2° and referred to  Select Committeo, . .  . .  . .
R eport o f Select Com m ittee presented, . .  . .  . . . .
Com m itteo o f  wholo C ou n c il,.. . .  . .  . .  . .
R eported, . .  . .  . .  . .  . .  . . . .
Read 3°, . . .  . .  . .  „  . .  . .  . .
M essenger, . .  . .  . .  . .  . .  . . . .

. A ssent o f tho Governor General, . .  . .  . .  .
A s s u r a n c e s .  See liegistration q f -------

40
76
77 

154 
Ifi4 
lf>9
ib.
ib.
ib.

171

780
811
837
839

801

49
70
79

i l l
151
152 
15!>
ib.

157

B.

BAnaies D i l l  (Bom bay.)
Rombay Government’s communication reported, . ■
Rend 1 , . .  . .
Rend 2° and referred to Seloct Committee, . .
R eport o f Select Com m ittee prosented, . .
Com m ittee o f wholo C ounc il... .> . .
R eported, . .  . .  . . .  . .
Re-committed, . .  , .  . .  . .
R eported. . .  . .  . .
Rend 3“ . .  . .  . .  . .  . .
M essenger, , .  . .  . .

ItANici, u  A ssent of tho Governor General, . .  . .  .
i l l  (7 'o  amend the L a w  relating the Hunks q f  Bengal, Madras, and Hombay.) 

Referred to Select Committee, . .  . .
Report, o f Seloct Committee presented, . .
Committeo of whole Council, . .  . .
R eported , . .  . .  . .  . .  . .
Head 3 ° , . .  . .  . .  . .
M essonger, . .  . .  . .  . .

ISa m u )!,, A ssent o f  tho Governor General, . .  •• •• • ••
» i's iN it8 »  lin .L — ( 7 »  enable the Banks q f  Bengal, M adras, ami Bombay to 

transact certain business Sfc.) *
Com m unication from Financial D epartm ent reported. . .  . .
Rend l u, , .  . .  . .  . .  . .  . . . .
Keml 2 ”, . . .  . .  . .  •• ••
Referred to Select Committoo, . .  •• •• . . . .
Com m unication from llnnk of Bombay referred to Select Committeo, 
Petition o f Bank of M adras referred to  ditto , . .  . .  . .
R eport o f Seloct Com m ittee presented, ••
Commit leu o f whole Couneil, . .  •• •• ••
R eported, . .  . .  . .  •• •• . . . .
He-eom niitUd, . .  . .  •• •• ••

R eported , . .  , ,  . .  •• •• . . . .
Head 3°, . .  . .  . .  •• •• . .
Messenger, ..  . .  •• •• •• . . . .
A ssent of the  Governor General, ■ * •• •• . .

02
75
79

172
J91
197
200
211

ib.
ib

204

47
52
01
ib.
03
0 »
05

199
201
239

ib
357
591
598
679
Oho
0KD

ib.
ib.

092
740
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B a n k s , G o v e r n m e n t  S a v i n g s ------- B i l l .
R ead 1°, . .  . .  . .  . .  . .
R ead 2°, . .  . .  . .  . .  . . .
Referred to  Select Com m ittee, . .  . .  . .

• R eport of Select Com m ittee presented, . .  . .  . .
C om m ittee o f whole Council, . .  . .  . .

•  R e p o rted ,.. . .  . .  . .  . .  . .
Read 3°, . .  . .  . .  . .  . .
M essenger, . .  . .  . .  . .  . .
A ssent o f th e  Governor G en era l.. . .  . .  . .

B i l l s  o r  E x c h a n g e  a n d  P r o m i s s o r y  N o t e s  B i l l .
F irs t reading postponed, . .  . ,  . .
Read 1°, . .  . .  . .  . .  . .  . .

B il l s  o f  L a d in g  B i l l .
R ead 1°, . .  . .  . .  . .  . .
R ead 2° and referred to  Select Com m ittee, . .  . .
Petition  o f  Bengal Cham ber of Commerce referred  to ditto , 

B o m b a y  J a i i .  a n d  H o u s e  o f  C o r r e c t i o n .  See Prison*.
B o r n e o  Co m m is s io n e r s  B il l — (relating to S ir  James Brooke.)

Read 1°, . .  . .  . .  . .  . .  . .
Read 2®, •« . . .  ** • ••
Standing O rders suspended, . .  . .  . .  . .
C om m ittee o f whole Council, . .  . .  . •
R e p o rte d ,. .  . . .  . . .  . .  . . .  •
A m ended, . .  . . .  . .  . .  . . .
R ead 3°, . .  . .  ■>. . .  •••
M essenger, . .  . .  . .  . .  • •
A ssent o f the  Governor G eneral, . .  . .  • •

• B o u n d a r y  M a r k s  B i l l  ( M a ira t .)
R ead 1°, . . .  . . .  . .  . .  . . .
Read 2° , . .  . .  ...................... . .
Referred to  Select Committee, . . .  , .  ...
M adras Governm ent’s Communication referred to  ditto, 
R eport of Select Com m ittee p re sen ted ,. .  . . .  . .
Com m ittee of whole postponed, . . .  . .  . .
Com m ittee of whole Council, . .  . . .  . . .  . .
R e p o rte d ,... . .  . . .  . .  . .
Read 3^, •• •* •• • • •* *•
M essenger, . .  . ,  . .  . .  . . .
Assent of the  Governor General, . . .  . . .  . .

B u i l d i n g s  ( Bombay)  B i l l .
Read 1 » , ................................................................................................
Read 2°, . .  . .  . .  . .  . .
M otion to suspend Standing O rders withdrawn after Debate, 
M otion negatived, . .  . .  . .  . .
Referred to  Select C om m ittee,. .  . .  . .  . .
Bombay Governm ent’s com munication referred to ditto, 
R eport of Select Com m ittee p re sen ted ,. .  . .  . .
Com m ittee of whole Council, . .  . .
Reported, . .  . .  . .  . .  . .
Read 3°, . .  . .  . .  . .  . .
M essenger, . .  . .  . .  . .  . .
A ssent of the  Governor General, . .  . .  . .

B u s in e s s , P e n d i n g -------
Select Com m ittee appointed , . .  . .  . .
R eport o f Select Com m ittee presented, . .  . .  . ,
M otion to  p rin t, . .  . .  . .  . .

C.

C a l c u t t a  C a n a l s .
Petition o f Indigo Planter* Aftsociation presented, . .
M otion for Select Committoo negatived, . .  . .

C a l c u t t a  M u n ic ip a l  C o m m is s io n e r s  B i l l .
Read 1", . .  . .  . .  . .  . .  ••
Read 2*. . .  . .  . .  . .  . .
S tanding  Order* iuspended , . .  . .  . .  . .
Com m ittee o f  whole Council, . .  . • ■ •
R eported ,. .  . .  , .  . .  • • ■ •
M otiou to  (tu p cad  S tanding O rder N o. 83 negatived, 
R eadS* , . .  .....................................................................................

172
202
211
598
678
680
689
692
745

814
859

813
818
842

40
45
ib.
ib.
ib.
<7
ib.
ib.
48

109
155
156
327
363
477
495
502
505
530
682

364
459
477
502
504
681
717
721
7 2 2
737

ib.
781

34
37
ib.

240
250

77
81
ib.
85
ib.
ib.
86
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C a l c u t t a  M u n ic ip a l  Co m m is s io n e r s  B i l l .— (Continued.) .
M essenger, . .  , .  . .  . .  . ,  . . . .  8 7
A ssent o f th e  Governor Gone ral, . .  . .  . .  . .  89

C a n t o n m e n t s , See M ilitary Cantonmenti.
C a t t l e ,  D e s t r u c t io n  o f --------------- B il l  (Bengal.)

Read 1°, . .  . .  . .  . .  . .  . .  . .  7 4 i
Read 2°, . .  . .  . .  . . . "  ygj
Referred to  Select C om m ittee,.. . .  . .  * . .  ib

C a t t l e  T r e s p a s s . '
P etition  of Indigo  P lan te rs’ Association presented, . .  . . 1 0 8
Petition to  be p rin ted , and petitioners to be informed accord

ingly, . .  . .  . .  . .  . .  . .  . .  110
Bengal Governm ent’s communication and papers to bo printed, . .  C ll
Select Committee appointed, . .  . .  . .  . . . .  708
A gra Governm ent’s communication referred to Select Committee, . .  833

C h a t t e l s , See tale o f Goode and ——  Bill.
C iio w k k y d a rs  (P olice)  H i l l  (Bengal.)

R ead 1°, . .  . .  . .  . .  . .  . .  . . 7 3
Rend 2° and referred to  Select Committeo, . .  . .  . . . .  76
Petition  o f Chittagong Inhabitants referred to ditto, . .  . . 1 0 8
Petition o f Howrah ditto  d itto  ditto, . .  . .  . . . .  110
G eneral Low added to  Select Committee, . .  . .  . .  309
M r. C urrie d itto  d i t t o , . .  . . .  . .  . .  . . . .  769
Petition o f 2 4 -Pcrgunnnhs’ Inhabitants referred to  d itto , . . .  . .  841

l- iv u . D e c r e e s ,  See Registration q f  Decreet Bill. 
v i l  P r o c e d u r e ,  C ode o k -------

Agra Governm ent’s communication ordered to bo printed . .  . .  681
Message to  be carried to  the President in Council, asking for a  copy

of th e ------- . .  . .  . .  . .  . .  . . . .  691
Message from the  President in  Council explaining inability to  comply 

, ,  w ith above request, . .  . .  . .  . .  . .  719
I  l e r k  ok C o u n c il .

A ppointed, . .  . .  . .  . .  . .  . . . .  37
T o w rite to Agra Government respecting Sugar Im portation Bill, . .  41
To send Agra Governm ent papers regarding D istrict Dawks, ........  78
To inform Indigo P lan ters Association th a t th e ir  Petition regarding 

C attle Trespass has been ordered to be printed, . .  . . . .  110
To communicate Roport o f Select Committee on Adm iralty Project to 

M adras Governm ent, . .  . .  . .  . .  . . 1 8 1
To com m unicate R eport o f Select Committee on Madras Regular 

Appeals Hill to Bombay Governm ent, . .  . .  . . . .  198
In  answ er to M r. Mills’ question as to  Petition o f Indigo P lanters’

. Association respecting Calcutta Canals, . .  . .  . .  240
To com m unicate prelim inary R eport o f Select Committee on M adras 

W arehousing Hill to  M adras Governm ent, . .  . .  . . . .  589
To call for certain papers from Bengal Government on th e  subject of 

lighting Calcutta with Gas, fee., . .  ■■ •• •• 591
T o a d d re ssa  communication to  the Secretary to  the Government of India, 

requesting th a t  tho local Governments may be called upon to  furnish 
C ler k  A ss ist  Cl'r ta *n particulars relating to  Port-dues, . .  . .  . . . .  830

r  A p p o in ted ,.. . .  . .  . .  . .  . .  39
Co g n iza n c e  of O ff e n c e s  Bh x .

. Road 1", . .  . .  . .  . .  . .  . . . .  6*2
Read 2 ° , , ,  . ,  . .  . ,  . .  . .  . .  688
R eferred to  Select Com m itteo, . .  . .  •• •• •• *>93

Co l v iik  H on S Com m ittee p resen ted ,.. . .  . .  837

A dm inistrator G eneral's Act, (C o u rt’s D espatch,) . .  . .  772, 777
A dm inistrato r G eneral’* Hill, . .  •• •• 1C0> 161. 163
Affray’s Bill (B engal,) . .  . .  •• •• •• 25<>
A rrest on  M esne Procoss B ill, •• •• •• •• 167
A«Bam C om pany’s  Hill, . .  . .  •• •• . . 1 4 7
Badges Hill (B om bay,) •• • • • •
Bills o f Kxehango and Promissory N otes’ Bill, , .  . .  . .  859
Bills o f L ad ing  Bill, . .  . .  •• •• •••■ 813

• C alcu tta  C a n a ls ,,, . .  . .  •• •• •• . . 2 5 0
( ompiinnation for Accidental D eaths’ Bill, . .  •• . . . .  176
Copper Currency Hill (S tra its .)  . .  . .  . . . . . 2 9 5 ,  321, 326
• teimin-i.lcoh and o th er District** Bill* •• •• • • • •  866
E vidence B ill, . .  . .  . .  . .  •• . .  1 1 7 , 1 2 3

■ _  V
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C o l v ii .e ,  I I o n . S i r  J .  W . ---------(Continued.)
Evidence Bill, (M adras and Bombay,)
Governor G eneral’s Absence Bill, .
Indian  N avy D eserters’ Bill, . .
Lands for Public W orks Bill (Bom bay,)
L ighting (C alcutta) Bill, . .  .
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Report, . . .  . . .  . . .  ••• . . .  ........  159
Sale o f Lands by E xecu to rs  Bill (S tra its,)  . . . . .  . . .  738
Hale of U ndcr-Tenure* Bill, (B engal,) . . .  . . .  ........  835
Suit Search (N . W . P.) B i l l , ......................  . . .  ...................... 535

R eport, . . .  . . .  . . .  . . .  . . .  ........  811
Small Cause Courts (M ofussil) Bill, . . .  . . .  . . .  . . .  73

R eport, . . .  . . .  . . .  ••• ........  2G5
S tanding O rders, . . .  ... . . .  . . .  . . .  . . .  31

R eport, ... . . .  . . .  . . .  . . .  ........  30
A ppointed perm anently , ... . . .  . . .  _ — 64

S tra its  Governm ent’s Com m unication regarding Singapore Public Peaco, 183 
Tennsserim  and A rracan Bill, . . .  . . .  . . .  . . .  ..  06
T rial o f S tate  Offences Bill, . . .  . . .  . . .  ........  879
T ransportation  o f Kuropoan Convicts (Papers relating to— — ,)  . . .  85

R e p o rt,... . . .  . . .  . . .  . . .  ........  199
‘ T reasury  W arrant*’ BUI, . . .  . . .  . . .  . . .  . . .  55

R oport, . . .  . . .  . . .  . . .  . . .  ........  77
L m ry  B ill ,. . .  . . .  . . .  . . .  . . .  . . .  . . .  211

R eport, . . .  . . .  ••• . . .  . . .  ........  59H
U sury  Lawn, . . .  . . .  . . .  «... . . .  . . .  43

R eport, ... . . .  . . .  . . .  . . .  ........  181
W arehousing (M adras) Bill, (w ith on instruction ,) . . .  . . .  92

R eport, . . .  . . .  . . .  . . .  ........  543
Wrrit* of Execution Bill, . . .  . . .  . . .  . . .  . . .

R e p o rt,... . . .  ••• ••• ••• ........  139
W ritten  Judgm en ts b ill, . . .  . . .  . . .  . . .  ••• &*}

R e p o r t , ......................................................................................................06
Cu«r*.v*A TioH  roR  Ac cid en ta l  D e a t h * B il l .

H««d 1*. . .  ..............................................................................  . .
R ead 2* nnd referred to  8 elect Com m ittoo, . .  •* . . . .  54
R eport o f Select Com m itteo p ro to .'te d ,., . .  . .  . .  15*
C om m ittee o f whole Council, . •• . .  ** ”
R eported, . .  . .  . • • . .  . .  • • *" ‘
K & 1 3 - .........................................................................................................................
M im cnger, . .  . .  . .  . . .  . . .  •• * '
A&wut o f Uie Ciuvcruur G eneral, . .  . .  • • • • • • ^
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C o n s e r v a n c y  o f  P r r s i d r m c y  T o w n s  a n d  S t r a i t s  S e t t l e m e n t s .  (See Municipal.) 
C o rn e l l  C u r r e n c y  ( Straits) H i l l .

Read 1°, . .  . .  . .  • • • • • • • •
Read 2° and referred to  Seloct Committee, . .  . .  . . . .
Petitions presented, . .  . .  • • ■ • • • • •
Communication from Straits Govornmcnt reported, . .  • . ••
Motion to  p rin t Petitions, . .  . .  • • • • • •
Singapore Resident Councillor’s letter reported and referred to  Seloct 

Committeo, . .  . .  •• •• ••
Singapore Inhabitants Petition presented, . .  ••
IVtif.nn referred to  Select Committee, • • • • • • • •
R eport o f Select Committeo presented, . .  • . • • • •

C om m ittee o f whole postponed, . .  . .  ••
Committoo o f whole C o u n c i l , .■ •• ••
R eported , . .  . .  •• •• •• • • • •
Reiid ..........................................................................................................................
M essenger, . .  . .  •• "
A ssent of tho Governor General, • • • • ■ • • •

C o t t o n  F r e e  I m p o r t a t i o n  (North Western Provinces) D i l i .
Read 1°, . .  . .  •• •• "
Head 2°, . .  . .  • • •• '* "
Referred to Select Com m ittee, . .  • • • • • • • •
R eport o f Soloet Committee prosontod, . .  . .  • • • •
Committeo of whole Council, . .  •• ••
R eported, . .  . .  •• •• • ' “
Read 3°, . .  . .  •• ”  .........................
M essenger, » . .  . .  •• ■* “  "
Assent of the  Governor General, . .  • • • • “  "

C o u r t  o f  W a r d s  (Bengal) B i l l .
Read 1°, . .  . .  •• •• ”  ”  "
Read 2°, . .  _ .................................................................................
Rofcrred to  Sclect Com m ittee, • • • • " * • •

C u r h ik , M ii. K . ---------- (Member fo r  Hengal.)
Abkarrco Revenuo (C alcutta and Madras) Bill, . .
A m rens Bill (Hongal,) •• •• ••
C attlo  Trespass, . .  •• •• •
C ourt o f W urds and guardianship of Minors Bills,
D istrict Moonsiffs (M adras) Bill, • • ••
Em bankm ent Bill, . .  •• ** "

m .  m .  « i .
M unicipal Taxes (Bombay) Bill, •• ••
Port* Hill, . .  . .  •• •• .........................  ’
Sale o f Land for Arrears of Revenue, . .  •• ••
Halo o f U nder-Tenures, •• •• ; •  io n ’
Sm allCauso Courts Bill, 423, 428, 446, 454, 461, 4G2, 467, 488, 490,

531,
611,

766, 767, 
C l5, 017,

09
73
90
ib.
97

10G
139
15G
212
245
289
309
321
328
534

706 
717 
ib.

811
830
ib.

837
810
841

672
707
713

714 
743
708 
072 
494 
7G8 
621 
067 
702 
501 
833 
797 
492

C u s t o m * . See Land • ■ IHll (Bombay.)
C u sto m s  H il l  f Arracan, Pegu, Martaban, and Tenatsertm.)

Read 1°, . .  . .  ••
Head 2° and referred to  Select Committeo, 
R eport o f Seloct Committeo presented, 
Com m itteo o f whole Council, ••
ReporU>d, . .  . .  ••
Ite-com m ittod, . .  •• ••
R eported , . .  • • • ■
Reml 3°, , ,  . .  • • • •
M essenger, .  . .  ••
A ssent of tho Governor General, • •

C uhtom * (Madras) H ii.l—  (For amending A ct VI. 1814.)
F irst rcuding poatpoucd, ••

Read 2* and referred to Select Committee, 
R eport o f Select Committee presented, 
Com m ittee of whole Council, . .  ••
R eported, . .  • • • ’
Read 3°, , .  . .  • • • •
M essenger, . .  • ■ • •
A sseut ul Uio Govwuur Gcuvral, • •

39
45
84
§7
88
92
93 
95 
ib. 
ib.

24 G 
329 
379 
693
707
708
717
718 
7b0
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D. ■
D a m u n - i -K oh a n d  o t h e r  D istr ic ts  Ui i .i..

Read 1°, . .  . .  . .  . .  .
S tanding O rders suspended, . .  . .  . .  . .
Read 2°, . .  . .  . .  . .  . .  .
C om m ittee o f whole C ou n c il,.. . .  . .  . .
R eported , . .  . .  . .  . .  . .  .
Road 3°, . .  , . .  . .  . .  . .  . .
M essenger, . .  . .  . .  . .  . .  . .
Assent o f th e  G overnor General, . .  . .  . .

D k c r rs * . See Registration q f  ■ ■ Bill.
„  Execution o f   ---------B ill (Bombay) .

D i s t r i c t  D a w k s  (Bengal.)
Papers from th e  H om e D epartm ent roportod, . .  . .  .
E x trac t o f a  D espatch from C ourt reported, . .  . .
Agra Governm ent’s application for a  copy of tho project o f law relat

t o ------ , reported , . .  . ,  . .  . .
M otion to  comply with tho above application, . .  . .  .

D i s t r i c t  M o o n s if f s  B i l l  (Madras).
Read 1°, . .  . .  . .  . .  . .  .
W ithdraw n, . .  . .  . .  . .  . .
New Bill read 1°, . .  . .  . .  . .  . .  .
Read 2° and referred to  Select Commitee (w ith an instruction ,) 
Prelim inary R eport of Select Committeo presented, . .  .,
Ro|K>rt adopted, and Bill (as am ended) to  bo published.
Petition o f  D istrict MoonsifF o f E llore and Draft Bill, referred

Select Committeo, . .  . .  . .  . .  .
R eport of Seloct Committee presented, . .  . ,  . .
Com m ittee o f whole Council postponed, . .  . ,  , ,
Com m ittee o f w hole C ounc il,. .  . .  . .  . .
R eported, . .  . .  . .  . .  . .  . .
Read 3°, . .  . .  . .  . .  . .  . .
M essenger, . .  . .  . .  . .  . .  ..
A ssent o f th e  Governor G eneral, . .  . .  . .

D i s t r i c t  M o o n s if f s ’ E s ta b l i s h m e n ts  (M adras).
Petition  o f Vudlam unnaty Venkatochellem presented, . .
Petition to  be printed, , ,  . .  . .  . .

D iv is io n s  of t h c  Co u n c il ,
O n the  M otion for the  second reading of the  Goods and C hatte ls Bill, 
O n the  m otion for thc  second roading of tho Indian N avy Dosertors

Bill, ............................................................ .........................................
O n  the  M otion for a  new Section in th e  W ritten  Judgm ents Bill, ........
O n th e  M otion for the  withdrawal o f th e  M otion for tho third reading 

o f  th e  W ritten  Judgments* Bill, . . .  . . .  ... . . .
O n the  M otion for referring Petition o f  British Indian Association to 

Standing O rders Com m ittee with instructions to prepare Standing
O rders regarding th c  admission of S trangers, . . .  ........

On thc  M otion for thc  second reading of the M adras W arehousing Bill, 
O n a  proposed addition to  Section IV  of the  T ortu re  Commissioners

(M adras) Bill, . . .  . . .  . . .  . . .  ..  ........
O n  tho M otion to  om it Section V  of W ritten  Judgm ents Bill on r e 

com m ittal, . . .  . . .  . . .  ... . . .  . . .
O n th e  fourth  Standing O rdor proposed hy tho  Standing O rders

Com m ittee concerning tho admission of S trangers, . .  ........
O n M otion for re>committal o f Bombay I bulges Bill, . . .  . . .
On M otion for second reading of M ofm iil M unicipal (B engal)

Bill.................................................................................... ...........................
O n Mr. Allen’s A m endm ent in Section I of tho Small Cuuso Courts

Bill......................................................................................  ......................
O n S ir Jam es C olrlle’s A m endm ent in Section CX Clause 4 o f Small

Cause Courts Bill, . . .  . .  ........
O n M r. A llen’s Am ondoient iu Section VI I I  o f tho M adras D istrict 

Moonsiffs Bill, ... . . .  ... . . .  . . .  ...
On M r. Peacock’s  Am endm ent in Section V I Clause 11 of Ports Dill* 
O n tho Schedule of tho Ports Bill, . . .  . . .  . . .  . . . . .
O n M otion for second reading of C alcutta L ighting B ill,........  ...

D ivorce .
Petition of M r. T . S tevenson p re sen ted ,.. . .  . .  . .

D o r in ,  H o n . J .  A. ■
A djournm ent o f the  Council. . .  . .  . .

* • • 812
840

• • • 8C2
ib.

, # , 878
,, ib.

ib.
880

73

ing
77

# , ib.
78

... 90
, # 99

i • • 104
, # 107
# # 108

to
138

. • • 28G
,, 3G3
# , 476
#, 492
• * 502
, # 505
., 530
• • 082

7G3
704

I

51

5G
70

72

89
01

98

101

102
1108

238

420

475

495
1U7
530
070

49

762
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D o w n , I I o n .  J .  A. ( Continued.) .
' A dm inistrator General’s Hill, . .  . .  . .  . .  . . 1 0 4

Copper Currency Bill, (S traits,) . .  . .  . .  . . . .  306
Governor Gcncral’u Absunco BUI, . .  . .  . .1 0 9 , 112, 143
L ighting (Calcutta) BUI, . .  . . .  •• . .  . . . .  663
Saltpetre Exportation Bill, . .  . .  . .  . .  . . 8 1 0

E.

E je c tm e n t  o f  O cctiriE R s o f  L a n d s . Sec Attachment q f Tenures THll. 
E l e c t r i c  T k lh o iia p h  B i i l .

Rend I'*, . .  . .  . .  • . • •
Reiul 2°, amended, and referred to Seloct Committeo, 
R eport o f Select Committoo presented, . .  . .
Com m ittee of whole Council, . .  • •
Reported (with a recommendation,) . .  . .
Referred to Select Committeo, . .  • •
R eport o f Select Com m ittee presented and read, . .  
Committeo o f whole CouncU, . .  • • 1
R e p o rted ,.. . ,  . .  •• •••
Read 3°, . .  / .  . .  ••
M essenger, . .  . .  . .  • •
A ssen t o f the Governor General, . .  •• 1

E i.io t t ,  M u. D .— (Member fo r  M adras.)
B oundary M arks Bill, (M adras,) •• •• •

• Compensation for Accidental Deaths Bill, . •
Conservancy B il l ,. . . .  •• •• •
Customs Bill (M adras,) . .  • • • •
D am un-i-koh and o ther D istricts Bill, . .  •
D isputes between M asters and Servants, ••
D istrict Moonsiffs Bill (M adras,) . .  . .  •
Evidence Hill (M adras and Bom bay,) . .  . .
Gas Company’s B ill,. .  ... •• ••
Indian  Navy Deserters Bill, . .  •• •
Land Revenue Hill (M adras,) . .  ••
Lands for Public W orks Dill (Bom bay,) . .  •
M ilitary Bazars Bill (M ad ras) ••
M inors Education and Marringo Bill (M adras,) .
M unicipal T axes Hill (Bom bay,) . .  . .

*  O otacam und Sessions C ourt Bill, . .  •• •
I'cnal Recognizances BUI, . .  . .  •• ■
Police Bill, . .  . .  • • ■ •
Police and Conscrvancy Committoo,
Port-Duen,

• • • 54
• « • • 63

• • • 97
• • • • 101

• • • 102
* • • « ib.

• • • 104
• • • • ' 105

• • • 106
. .  ■» 107

• • • ib.
. . . . ib

. . . . 109
175

' 723, 730
i • • 329 •

■ • . ♦ 807
, .. 598

• t • • 494
178, 179, 188

» • 621
• • • • 136
739, 761
• • • • 372

. , 191
.. . . 139
693, 702
» • • • 109

251, 265, 278
, , 731

,, ,, 718
803, 815, 816, 830

Small Cause Courts Kill, 422, 427, 441, 445, 449, 461, 464, 465, 491
Stamp* Bill (Bom bay,)
U sury Bill, . .  . .  •• •• ••

,, . W arehousing Bill (M adras,) . .  •• •• •• “ •
K m h a n k m r n t  B il i .— ( / i m ^ / ) .

Read l w, . ,  . .  ■ • • • ■ ‘ * ‘ • *
Read 2° and referred to Select Committoo, . . .  ■ • • •
P etition  o f Joykissen M ookcrjee referred to ditto, ••
Petition o f tho same praying to be heard by Counsel referred to Stand

Ing O rders Committee, . .  •• V . „ ‘ ‘ ' I
S tanding O rders Com m ittee’* Report on tho above |>otition pn.acnt.Hl,
R eport adopted, . .  •• ,
Mr. Peacock added to Seloct Committeo, ”
llo rro  Coomar Tagore’s petition referred to  Scler ^ o m m itto ,,  . . . .  
Petition o f British Indian A ssocia tion  referred to Seloct Committee, . .  
M r. C urrie added to Select Committee, • • • • • • • •
R eport o f  Seloct Committeo p resen ted ,. .  • • • • • •
Com m itleo o f  wliolo Council, •• •• ' '
A djourned, . .  •• •• “  “  "
Resum ed, •• •• *' "  ........
R eported, . .  . .  <• ** ”  ”  "
Rood 3°, . .  •• ”  ”  "  " "
M essenger,. .  . .  •• “  ’ * ”  ' '
A ssent o f tho Governor General, • • • • • • • • • •Kmioii atiom.
Petition from N c* South Walo* presented, 
Petition to bo printed, • • ‘ '

r t k

330
202
589

63
69
83

84 
86
93 
HU 
90
94 

504 
749 
765 
768
799
800 
814
817
818

75
ib.
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E m ig r a t io n .— ( Continued.)
D raft A ct and  Papers from M adras G overnm ent regarding Em igrant 

Vessels, reported , . .
Papers referred to M arino Com m ittee,

E m ik ba tio n  to St . L ucia  a n d  Gr en a d a .
C ourt’s Depatcb reported , . .  . .
Read 1°, . .  ...................... .
Head 2 ° , . .  . .  . .
Referred to Select C om m ittee, .
R eport o f Select Com m ittee postponed,
R eport presented, . .  . .  .
Com m itteo o f whole Council, . .
R e p o rte d ,.. . .  . .  .
Reud 3 ° , . .  . .  . .  . .
M essenger, . .  . .  .
A .scn t o f tho Governor G eneral, • .

KsTAULIfeHMLNT. OKKICE

E v i d e n c e .

Com m unication to  Governor General in Council to  provido 111 . .
Governor General in Council invites suggestions re sp e c tin g .......—-  . .
Select Com m ittee appointed, . .  . .  . .  . .  • ■
R eport o f Select Com m itteo presented, . .  • • • • • •
M otion to consider R eport, , .  . .  . .  • • • •
R eport subm itted to  th e  Governor G eneral in Council, . .  > • • •
M essenger, . .  . .  . .  . .  ■ • ••
Sanctioned, . .  . .  . .  . .  . .  •• ••
Com m unication to  Governor General in Council regarding appointm ent 

o f  an  Official R eporter and a  D oor-keeper, . .  • . • •

78
80

287 
31G 
344 
3G3 
720 
723 
7 4 1 

ib. 
701 
762 
817

3G
37
39
41
ib.
43
ib.
4G

103

1853,•  Petition  of Dancoorah In hab itan ts for repeal o f A ct X IX .
presented, . .  . .  . .  . .  . .  . . . .

P etition  o f Harun Rajahs for modification of sam e Act, presented, . .  
P e tition  o f Sarun Zem indars on same subject presented , . . . .
Bombay Governm ent’s com m unication regarding extension of A ct 

to  Bombay, referred to  Select Com m ittee on the M adras Kvidenco Bill, 
Petition o f  Golam Botool regarding am endm ent of A ct, presented, 

E v id e n c k  B il l — (For the fu r th er  Improvement q f  the Law q f  Evidence.)
Read I 0 . .  . .  . .  . .  . .  . . . .
Read 2° and referred to Sclect Com m itteo, . • • • • •
R eport o f Sclect Com m ittee presented, . .  • ■ • • • •
Com m ittee o f  whole Council, . .  . .  • • • •
R eported, . .  . .  . .  . ,  . .  . . .  •

, Read 3°, . .  . .  . .  . .  •• ••
M essenger, . .  . .  . .  . .  • • • • ■ •
A ssent of thc  Governor General, . .  . .  ■ • • •

EvrnrftC K  B i l l — (To amend the Law q f  Evidence in the Civil Courti q f  the E ait 
India Company, in Madras and Bombay,)

Read 1° .....................................................................................................
Read 2* . .  . .  . .  . .  . .  . .
Referred to  Solcct C om m ittee, . ,  . .  . .  . . . .
Bom bay G overnm ent's com m unication referred to  Seloct C o m m ittee ,.. 
R eport o f  Select Committoo presented, . .  . . . .
Com m itteo o f  whole Council, . .  . .  . .
R eported , . .  . .  . .  . .  . . .  . . . .
Re-com m itted, . .  . .  . .  . .  . .  . .
Rei>orte<l, . .  . .  . .  . .  . .  . . . .

’ Read 3° . .  . .  . .  . .  . .  . .
M essenger, . .  . .  . .  •• >. • • • •
A tseu t o f thc  Governor G eneral, . .  . .  . • • •

E x c i s e  L a w  ( S tra in ).
Com m unication from S traita Governm ent reported , . .  . .
Com m unication referred to Select C om m ittee, . .  . .  . . . .
E x trac t from the  Proceeding* of the  Fiiwnniul D epartm ent refcrrod to 

Select Com m ittee, . .  . .  . .  . . .  . . .  ••
E x c c r n o x  o r  D i c r p .kh B il l  ( Bombay).

F in t  reading postponed, * . .  . .  . .  . .  • •
E x e c u to r s .  See Administrators Bill.

„  Sait q f  Lands by • -------Bill (S tra its).
F.

F i n e * a n d  M a g is t r a t e s ’ P r o c e e d in g s  B i l l — (Jirpealqf late relating to etrtain con
victions in c o in  q f British subjects.)

M * d m  GvK Tum eut’l  Com m unication reported , . . .

42
fil
G2

90
157

38
44

108
115
♦26
145

ib,
153

54
58
G2
90

150
178
181
187
189
ib .

197
2G2

310
831

83G

287

G8
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F in k s  a n d  M a g i s t r a t e s '  P i io c f k m n g s  B i l l — (Repeal n f  lam relating to certain con
victions in emeu o f  British mbjects.)— ( Continued )

M adras Government’s Communication reported, . .  . .  . . 0 8
Communication to be p rin ted ,. .  . .  . ,  . .  . .  ib.
Com m ittee of whole Council postponed, . .  . . .  . . . .  ib.
Committee o f whole Council, . .  . . .  . .  . .  . .  72
R eported, . .  . .  . .  . .  . .  . . . .  ib.
Read 3°, . . .  . .  . .  . .  . .  . .  . .  74
M essenger, . .  . .  . .  . .  . .  . .  . .  ib.

A ssent of the  Governor General, . .  . .  . • ib.
m k * m P u k v k n t io n  ( Calcutta)  B i l l ,

Read 1 ° . . .  . .  . .  ...........................................241
tteftd 2° and referred to Select Committee, . . .  . .  . .  254
Petition o f British Indian Association referred to d itto ,' . .  . . . .  479

a .

r>95
614
070
681
837
878

55
54

■ forwarding

X
34 

108 1 
127

G as (O r ie n ta l)  C o m p a n y ’s B il l .
Read 1°......................  .........................................................
Read 2°, ... ... . . .  ...
Referred to  Select Committee, ... ••• •••
M r. G rant added to  d itto , ... •••
R eport of Select Committee presented, ... ...
Committee of whole postponed, . .. •••

G a h .  See Lighting ( Calcutta) Hill.
G oon*  a n d  C iia t t k l s  B i l l . (Sale o f — —  in market overt.)

Read 1°, . .  ........................................................  . .  ••
T linjw n out, . . .  . .  ••

G d v k r n o r  G k n * r a l . “
M inute by the —— , . .  . .  ••
M inute and other papers laid upon the table, . .
Absence of the ■ - ■ —■ from Council, explained, .. .
Address of the ■ ■- on his leaving the Presidency,
Communication from Privato Secretary to  t h e ------------

Rules, Orders, &c., o f the  House of Commons, rejwrted,
V otc of thanks passed for the  above, . .  . .

t Atmenrc o f t h e ............. from Council, explained, . .
G o v k r n o r  G knf. k a l ’h A usknck B i l l .

* F irst rending postponed, . .  •• • • ' . .
M essage o f th e  Governor General, and Resolution brought in ana 

read, and ordered to  be printed, . .  ■ • • • , , ,
Read 1”, . .  . .  ..  . .  ••
Read 2°, .. . .  •• • •
Standing O rders suspended, . .  . .  ••
Com m ittee of whole Council, . • ••
Reported, . .  . .  . .  . . .  ••

’ Read 3°, . .  . .  . .  • •
M essenger, . . .  . • ••
A ssent o f th e  Governor General, . .  • •

P . ----------

362
363 
840

109

112
141
ib.
ib,

145
ib.
ib.

153
G .m n t , H on . J .

A dm inistrator G eneral’s Bill, . .
Affrays Bill (B engal,) . .  .•
Budges Bill (Bom bay,) •• ••
Boundary M ark’s Bill (M adras,) •• 
Buildings Bill (Bom bay,) . .  ••
( 'alcutta  Canals, . .  • . • •
Cop|x;r Currency Bill, (Strait*,) ••
D am un.i-koh  and o ther D istricts’ Bill, . .  
Em igration to St. Lucia and Grenada Bill, 
Evidence Bill (M ndras and Bombay,) . .  
Governor G eneral's Absenco Bill, . .
Indian  Navy Deserters’ B i l l , . .  ••
L ighting (C alcu tta) Bill, •• ••
M arine Project*, . .  • • ' •
M arriage o f Hindoo Widows’ Bill, ••

. .  163, 164
' . .2 5 5 , 279, 282

192 ,'193 , 194, 197, 208, 209 
. .  . .  49j

"  ......................... 478
” .......................................249
..2 4 5 , 289, 303, 308, 325 

. .  . .  865
”  ......................... 344

‘ .......................................181
......................... 114

” . .  . .  130, 136
. .  591, 593, 597 

“  . .  . .  * . .  691
. . .  761, 781

158, 159, 183, 212, 234
M o fin .il M unicipal Law, . .  •• S ta n a i"  Orders' Committoo
M otion to  refer two point* of order to t,1B o ^57  350  361

702
271

for Report,
Municipal Taxes Bill (Bom bay,)

E S £ S T “ “ 5"- in, Mt/ jo*. MS. «■. “ »• W
. i t  *> K
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G ra n t, IIon. J. V.— (Continued.)
P o r t - D u o s ,  . .  . .  , .
Sales o f L and for A rrears o f R even u e ,.. 
S a lt Search Hill (N . W . P .,) . .
Saltpetre Exportation Bill, , .  . .
Small Cause Courts Bill, . . .

S tanding O rders, . .  .
G u a r d ia n s h ip  o r  M in o r s ’ H il l  (Bengal).

Read 1°, . . .  . .
Read 2 ° . .  . .  . .
Referred to Select Committee,

. .  . .  804, 815, 8.11
. .  . .  834, 851

. .  . . . .  484
. .  . .  . .  . .  809

349, 431, 434, 442. 44G, 449,
450, 463, 404, 471, 471, 475 

. .  . .  . .  258, 259

■ J i t  
. 7 0 TO 

7 1 3 q

I. .

I n d i a n  N a v y  D e s e r t e r s  B i l l .
* D raft A ct from Bombay Governm ent reported , . .  . .  <1

F irst reading postpouwl, . .  . .  . .  . .  . . 4 1
Read 1* . .  . .  . .  . .  . .  . . . .  47
Read 2 ° , am ended, and referred to  Select Com m ittee (w ith an instruc

tio n .) . .  . .  . .  . .  . .  . .  . . 5 6
Report o f Select Com m ittee presented, . .  . .  . . . .  58
W ithdraw n, . .  . .  . .  * . .  . • . .  02
F irst reading o f new Hill postponed, . .  . .  . .  . . . .  09
Read 1° . .  . .  . .  . .  . .  . .  71
Read 2" and referred to  Seloct Com m ittee, . .  . .  . . . .  74

. Com m unication from Com m ander-iu-Chief, Indian Navy, referrud to
Sclect Com m ittee, . .  . .  . .  •• . . 9 7

R eport of Select Committee presented, . .  ^  . .  . . . .  108
Com m ittee of whole Council, . .  . .  . .  . .  •• 120
R eported, . .  . .  . .  ' . .  . .  . . . .  138
Read 3° . .  . .  . .  . .  . .  . .  . .  H 5
M essenger, . .  . .  . .  . .  • •
A ssent o f  the Governor G eneral, . .  . .  . •  . . .  154

I m h ik ita m c b , J-mr q f ....
Com m unication from S tra ita  G overnm ent reported , . .  . . . .  104

J.

J a i l *—See Pruont.
J o i n t  P o i.ic b  O r r ic u R S  (Bombay) B i l l —the Police.
J u d g m e n t * ,  E n f o r c r m r n t  or —— —.

Bombay G overnm ent's com m unication to  bo prin ted . 
Com m unication referred to  Select Com m ittee. . .  
R eport o f Select Com m ittee and Bill presented, . .  
Hill read 1*, . .  . .  . .  • •
Ki'iul 2°, . .  . .  . .  . .  . .
Referred to Select Com m ittee, . .  . .
K«‘|K>rt o f Select C om m ittee p re se n te d ,.. . .
Com m ittac o f whole Council, . .  . .
R ep o rted ,. .  . .  . .  . .  . .
Read 3 ° , . .  . .  •• . .
M essenger,.. . .  . .  ••
Assent o f  the Governor G eneral, . .  . .

K.
K o o l i n  P o i.y o a m v — 8 ef Marriaget qf Hindooi.
K v m a o n , C r im in a l  J u x t ic r  in  --------------- .

Agra G overnm ent's com m unication reported , . .

327
542
595
599
014
070
781
815
ib.

818
835
811

02

L a n d — See Salt* qf • ■ f n r  arrtart n f  Rnmut.
L a n d  C u s to m *  B i l l  (fiumhtiy.)

«, Read 1°, . .  . .  ••
L a n d  Rkvcnur B i l l  (Madrat.)

Head J . . .  . .  . .
Head : J . . .  . .
Referred to Select "Committee,..

Land*. 8f* Sal* q f  ....  by E xifutori ( Straih) BUI.
L a n d s » o r  P u b l i c  W o r k * .

Sclect Committee »j>poiuted, ..

810

7.19
759
762

779



L a n d s  iron P u b l i c  W o rk *  B i l l  (Bombay.)
Read 1°, . .  . .  .......................................
W ithdraw n, . .  . ,  . ,  _ _ _ ”  “
Now Bill read I° , . .  . .  ”
Rend 2°, . .  . .  . .  "
Referred to  Select Committee, . .
Petition of Bombay Association referred to Select Committee, .......
Bombay Government's communication referred to Select C om m ittee,.. 
R eport o f Select Committee presented, . .  . ,  . .  _ #

I . a n o u a g e  o f  J u d i c i a l  D k c ih io n s—See Written Juydmrntt Bill. '
C a w  (General Improvement) B i l l .

Rca<1 10’ m  •• •• .. .. ....
Read 2°,.*nd referred to Select Committee, , .  . .  . ,
R eport n f Sclect Committee presented, . .  . . . .

T „  A m ended ,.. . .  . ,  . .  . .  . .
'A w . o u i 'rk m k  C o u r t s —(Further Improvement) B i l l .

Read 1* . .  . .  .......................................
Read 2°, ..  ..................................................................

.  Referred to Select Committee, . .
C k G k y t .  M r .  P . W -------(Member for Bombay.)

m Articles o f W ar Amendment Bill, .
Buildings’ Bill (Bombay,) . .
D oiuun-i-koh and other Districts’ Bill,
Desertion of European Soldiers’ Bill, .,
D istrict Moonsiffs’ Bill (M adras,) . .
Enforcem ent of Judgm ents’ Bill, . .
Gas Company’s Jlill, . .  . .
Inspector o f Prisons’ Bill (Bombay,)
Land Customs’ Bill (Bombay,) . .
Lnndc for Public W orks’ Bill (Bombay,)
L>s!iftng (Calcutta) Bill, . .  . .
L im itation Bill, . .  . . .  . .
Marriago o f  H indoo Widows’ Bill, . .
M unicipal Taxes’ Bill (Bom bay,)

„ P o rts’ Bill, . .  . .  . .
Small Cause Courts Bill,

318
379
436
505
531
071
718
7-19

38
44
47
49

52
63
ib.

. .  . .  . .  811
. .  SG4, 477, 478, 502 

. .  ..  . . . .  868
. .  . .  . .  812

. .  . .  . . . .  493
. .  | . .  . .  599

. .  ..  ----  021
........................................... 749

. .  . .  . ..  840
318, 303, 379, 436, 749 

, .  •• • . .  • 605
. .  . .  . .  610

. . .  • • • •  79j
.....................  083, G9G

. .  . .  . .  529
347, 412, 424, 426, 427, 440, 441,
441, 455, 450, 467, 458, 400, 403,

404, 400, 46S, 473 
. .  . .  . .  . . .  287, 341t _ Stam ps Bill (Bom bay,) . .  . •

L ko. hlativb  C o u n cil .
O pened, . .  . .  . .  . .  . .  . .
T ransfer of business to — — , •• •• •• • • • •
O pen Meetings o f — — . See Petitiont,

• Adjourned for the  Governor General’s assont to the P js t  Office and
Railway Bill*, . .  . .  . .  •• •• ••

Adjourned from 23rd Septem ber to 7tli October 18M,
Adjmirtmd for tho Governor General’* assent to thc  Saltpctro Exporta

tion Bill, . .  . ,  . .  . .  . .  . .  ••
Adjourned for the  Governm ent G eneral's assent (o tho Electric 

Teleip-aphs Bill, ' . .  . .  . . ’ . .  . .  .•
Adjourned from 23rd December 1854 to 33th January 1855, ...
A djourned to Friday, 2nd February, a t 1 o’clock p. u ., ... ........
A djourned from 31st March to  1 1th April, . .  . .  • •
Adjourned from 13th O ctober to 10th November, . .  . . . .

I Adjourned from 22nd December to l!/tli January  1856, . .  . .
' 'U n iU T v  o r  P a r tn k rs  Hil l . *

............................................................
Rood 1°, . .  , .  . .  • ■ • •
C ertain pa|iers to bo called for from Bengal Government, . . . .
Heconcl reading postponed, . .  • • • • • • • •
Read 2°, . .  . .  . • • • • • • • ■ •
Referred to Select C om m ittee,. .  • • • • • • • •
M r. G rant added te  Select Com m ittee, . • • •
Petition o f Britlili Indian  Association referred to SHect Committee, ... 
P etition  o f  (Calcutta rate-paycri, Ac. referred to Select C om m ittee ,.. . .  

L i i , , , . .  Petition  o f M ahomodau Association referred to Select Committee, . .
" “ iit a t io *  o r  S u it* B il l .

First reading ,x>stnonnd, . .  •• •• ••
R ead 1°, . .  . .  . • •• • '  ••
Clerical erroi corrected, and Bill read 2 ., . . .  ••• •••<..
Kcfermd to Select C om m ittee,... ••• •••
M adras G overnm ent’* communication referred to Select Committee, ..

33
34

59
7G

93

, 107 
. KM 
. 153 

261
7 if* 
880

765

537
691
597
626
670
G81
723
73f.
8H

6*7 ‘ 
f 44 
iOO 

611 
704
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L i m i t a t i o n  ok  S u i t s  B i l l .— (Q ontinued )  . ■
Bombay G overnm ent’s communication referred to Select C om m ittee,... 816
S ir A rthur Culler added to  Select Com m itteo, ... . . .  ........  819

L ow , H o n . M a j o r  G k n k r a l  J , -------
Ports B ill,... . . .  . .. . .. . .. ... 518
Small Cause Courts Bill, . ..  . . . . ..  . .. ........  450

M.
M a d r a s  A d m ir a l ty .  See A d m ira lty .
— . .. R e a d in g  Room. „  Reading Ilonm  ( M adras.)
M a g i s t r a t e s .  See Finer and M a g u tra tu  Proceeding! B ill.
---------------------- „  Coynizance q f  Offences B ill.
M a la b a r  O u tr a g es  and  Arm s  B il l s . '

Com m ittee of whole postponed, . .  , .  . .  . . . .  47
Referred to  Select Com m ittee, . .  . .  . .  . . 5 1
Re|x>rt o f Sclect Com m ittee presented, . .  . .  . . . .  09
Com m ittee o f whole C o u n c il,. .  . .  . .  . .  . . 7 8
R eported, . .  . .  . .  . .  • . .  . . . .  ib.
Read 3° . .  . .  . .  . .  . .  . .  79
M essenger, . .  . .  . .  . .  . .  . . . .  ib.
A ssent of th e  Governor Goncral, . .  . .  * . .  . .  81

M a l e t ,  M r . A. ----------------- --------------- (M em b e rfo r  Bom bay.)
Bombay Badges Bill, . .  . .  . .  197, 207, 209
Indian Navy D eserters Bill, . .  . .  . .  . . . .  128, 131

M a r in e  Pr o je c t s  o f  L a w .
Referred to  Select Com m ittee, . . .  . . .  ... ........  37
R eport subm itting  P orts Bill presented, . . .  . . .  . . .  79
M r. M alet added to Sclect C om m ittee, . . .  . . .  ........  80
M adras D raft A ct and Papers regarding E njig ran t VosseU referred to 

Select Com m ittee, . . .  ... . . .  ... . . .  ib.
D raft A ct regarding registration o f Coasting Vessels (B om bay) and

correspondence referred to Select Com m ittcc, . . .  ........  83
Two D raft Acts from tho S tra its Governm ent regarding Customs R e

gistry and Port Regulations referred to  Select Com m ittee, ... 91
Correspondence with Bengal G overnm ent regarding registration of

Lascar Crews and Foreign Vessels refe ired  to Select C o m m ittee ,......  157
M r. LcG cyt added to  Select Committeo, . . .  . . .  . . .  285
C ourt’s D espatch regarding m easurem ent and registry  o f stripping

referred to Sclect Com m ittee, . . .  . . .  . . .  ........  <i.16
M erchant Shipping A ct and Instructions reported , . . .  . . .  071
M r. Peacock added to Select Com m ittee, . . .  . . .  . . . . .  091
M adras Governm ent’* com m unication and form er papers regarding 

M erchant Shipping A ct referred to Select Com m itteo, . .  . . .  092
Bombay Governm ent’s communication on the  subject o f  regulating •

Steam  Navigation and th c  Boats and L ights to  be carried by vessels,
referred to Select Com m ittee, . . .  . .  . . .  ........ 833

M a r r i a g k  o r  H in d o o  W id o w s B i l l .  -j.
Petition  of Bengal Hindoo Inhabitant* and D raft A ct to be printod, . ..  7 3 f t^  j
F irs t rending postponed, . . .  . .  ... . . .  ........  7 6 1 ®
Read 1°,.............................................................................................................. 781 — f-
Petition  o f Poonah In hab itan ts to  he p rin te d , . .  . . .  ........  8<& £  ,
Petition o f K ishnaghur In hab itan ts to be prin ted , . . .  . . .  830 f
P etition  o f  C alcutta M issionary Conference to be prin ted , .......  851

M a r r ia g e *. ,
C ourt’* Doepatch and Papers regarding— in India, rep o rted , . . .  '  ‘ J
Papers regarding celebration o f ...........—-  betw een C hristians in India , J

in the absence o f a M arriage R egistrar, to bo p rin ted , . . .  . . . . .  780
( S e t  M adra* M tnori’ Education and M arriage B il l .)  '

M a r r ia g e * o r  H indoo*.
Petition against Koolin Polygamy, presented , . . .  . . .  ........
Petition to  be prin tod , . . .  . . .  . . .  . . .
Petition  of Jiu rru au l and  Furroedporo Inhab itan t*  on sam e *ubjcct,

p resented, . . .  . .  . . .  . .  ........  '  ■
Petition to be printed, . . .  . . .  . . .  . . .  ••• •

M a i t e r  a n d  S e r v a n t .  Settlem ent o f  dinpulet between— —
M adras G overnm ent’* Com m unication and D raft B ill referred to  Penal 

Codo Com m ittee (w ith an Instruction ,) . .  . .  #
R e |io rt o f tho Penal Codo Com m ittee presented , . ,  * . . . .

M k e r a s d a r e  B i l l  ( Bombay, )  .
...................... ......................................%

Rcfern>d to  Sclect Com m ittee with in s tru c tio n , . . .  . . .  jjbI
M r; LvU cyt added to  b c lc tt C om m ittee, . . .  . . .  ........
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MlvKTINGS. Ol’KN ------- OR THE CoTTNCII,.
IVtitimi of British Indian Association, presented, . . .  ........  40
.Petition to he considered by Committee of whole Council, . . .  4 ]
Consideration postponed, . . .  ... ... . . .  ........ 45
D itto  ditto d itto , . . .  . . .  . . .  . . .  ...................... 56
D itto  d itto  d itto , . . .  . . .  ... ... ... ........  G4
Petition referred to Standing Orders Com m ittee, w ith instructions 

to  prepare necessary Standing Orders, ... . . .  ... 88
R eport of tlio Stuuding Orders Committee and Standing Orders regard.

ing admission of Strangers presented and ordered to be printed, . . . .  91
Committee of whole Council, . .  . . .  .. . .  . . .  102
Reported, . .  . .  •• •• . . . .  ib.
Adopted, . . .  . .  . .  . .  . . .  . .  . .  103
Subm itted to the  Governor General in Council, . . .  ........  ib.
M otion to publish, .. .  . . .  ••• ••• ... 108

M kmrkrs .
Sir L . I’eel, Sir J .  Colvile, and Mr. Mills sworn, ...” ........  33
M r. K liott, M r. M alet, and M r. Allen sworn, ... . . .  ... ,15
M r, L eG eyt sworn, . . .  ... . . .  ........ 264
M r. M ills’ le tter of resignation reported, . . .  . . .  ... 286
M r. Currie sw orn,... . . .  ... ••• ........  364
Sir A. Hu Her sworn, . . .  ... ••• — ••• 840

M k r c h a n t  S h ip p in g  Act.
------------- and papers reported, . . .  ... . . .  ........ 671

, Mud ms Government’s communication and above papers referred to
Murine Committee, ... ••• — ••• 092

Mk s n k  P r o c i s s .  See Arrent on ..............Bill.
M kunk P r o fits  Hi ix ,

- Head 1” . .  . .  . .  . .  •• .......  50
Head 2° and referred to  Select Committee, . .  . .  . . 5 4
Report of Select Committee presented, . .  . .  . . . .  154
C om m ittee of whole Council postponed, . .  ■ • . . 1 7 5
Committeo of whole Council, . .  . .  189
Reported, . .  •• •• •• •• ••
Read 3° . .  . .  . .  •• •• .......  205
Messenger, . .  . .  •• •• •• ”
A ssent of the Governor General, . .  • • • • • • ■ • 262

Memagks.
No. 1. A ppointm ent of Clerk of Council, . .  .•  • • • •  37

„  2. D itto o f  Clerk A ssistant, . .  . .  •• •• 39
,, 3. Kstablishm ent sanctioned, . .  •• •• . . . .  46
„  4 . A ssent to llorneo Commissioners Bill, . .  . .  •• 48
„  5. „  „  Nail) Darognhs Bill, . • • • " "  t l
, ,  6. „  „  Post Office Bill, . .  . .  •• ”  "

7 „  „  Railway Bill, . .  . .  . .  ' • • •  00
„  8. „  „  Sugar Im portation Bill, . .  .•  . .  o j
„  9. „  „  Regulation X I I I .  1833 Am endm ent Bill............... »*.
„  10. „  „  Banks Bill, . .  .......................................,4 -
„  11. W ith  Resolution as to  Messages from the Governor General

in Council, . .  . .  •• •• J ,
ft 12. A u c n t to F iu c i and M agistrates' Proceedings Bill, . .  7A
„  13. „  tt M alabar Outrage* Bill, . .  . .  *•*• 81
>• *<• » „ » Armi ..................................
„  15. „  „  Treasury ^ a r r a n ts  Bill, . .  . .  . . . .
„  16. „  „  Minor* Kducation Bill (B engal,) . .  "  H.6

17. „  „  Nazims Hill, . .  . •• • • • •  **•
„  18. „  „  C alcutta M unicipal Commissioners Bill, with a

rem ark by tho Governor General, . .  . .  89
„  19. „  „  Haltpetro Exportation Bill, . .  . .  -----  93
„  20. „  Pegu Ac. Customs Bill, . .  •• •• 95
„  21. „  „  Real Actions Bill, . .  •• . . . .  10.1
„  22. „  „  T orture Commissioners B il l , . .  . .  . .  >4.
„  23. „  „  W ritten  Judgm ents Bill, . .  •• . . . .  106
„  24. „• „  Electric Telegraph Bill, . .  •• . .  107

. „  25. W ith Retolutlon regarding Governor General I  absen ce ,.. . .  I l l  
»  26. A ssent to Governor General’s absence Bill, •• . 153
„  27. „  „  F urther Improvem ent o f l*aw of Evidence B ill ,. .  153
»  28. ’’ Indian Navy D eserters' Bill, . .  . . 1 5 1
>, 29 . . ,  „  A ssam  Company’* Bill, . .  . .  . . . .  157
„  30. „  „  p roees. of Kvecution Bill, . .  . .  . . 1 7 0

31. „  „  W rits o f Jixtouliou Bill, . .  . .  171
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M e s s a g e s .— ( Continued.)
No. 32. Assent to A rrest on M esne Process Bill. . .  . . 171

„  33. ft „  A dm inistrator G eneral’s Bill . .  . .  . . ib.
„  34. tt , ,  R egular A ppeals (M adras) Bill, . .  . . 202
„  35. tt „  Evidence ( Madras and Bom bay) Bill, . . . . Hi.
»  36. tt , ,  Mesne Profits H ill,. .  . .  . . ib.
„  37. ft , ,  A dm inistrators Bill, . .  . .  . . . . 203
„  38. tt „  Compensation for Accidental D eaths Bill, . . ib.
„  39. tt „  M ilitary Bazars (M adras) Bill, . .  . . . . ib.
„  40. it „  Jo in t Police Officers (Bom bay) Bill, . .  . . 204
it 41. ft ,,  Badges (Bom bay) Bill, . .  . .  . . . . 204
„  42. if „  Copper Currency (S tra its) Bill, ' . .  . . 53 4
it ^3. ft „  Pardons, &c., Bill, . .  . .  . . . . 536

44. tf „  D istrict Moonsitfs (M adras) Bill, . .  . . 682
„  45. ff „  Boundary Murks (M adras) Bill, . . . . ib.
„  46. ff „  M inors E ducation and M arriage (M adras) Bill, . . 705
»  47. ft ,,  Ports Bill, . .  . .  , .  . . . . ib.
„ 48. t» ,,  M ortgage-debts Bill, . .  . .  . , ib.

49. ft „  Penal Servitude Bill, . .  , .  . . . . 706
„  50. In tim ating  in.ibility o f th e  President in  Council to  comply 

w ith  tlie requisition o f the Legislative Council for a  copy
o f th e  Code of Civil Procedure, . .  . .  . . 719

„  51. A ssent to  O otacam und Sessions C ourt Bill, . .  . . . . 722
„  52. ft „  Government Savings’ Banks Bill, . .  , . 715
„  53. ft „  Banks Business Bill, . .  . . . . 740
» 54. ft „  U sury  Bill, . .  . .  . . ib.
„  55. it „  Customs (M adras) Bill, . .  . .  . . . . 7ho
„  56. ft , ,  Buildings (Bom bay) Bill, . .  . . 781

.  »  57. ft „  Em igration to S t. Lucia and G renada Bill, . . . . 817
„  58. tf „  E m bankm ents Bill, . .  . .  * . . 818
„  59. it „  Saltpetre Exportation B ill ,. . . .  . . . . 835
it 60. ft , ,  Enforcem ent o f Judgm ents Bill, . .  , , 811

■ „  61- it „  Cotton Im porta tion , (N . W . P .) Bill, . . ib.
62. tt „  Salt Search (N . W. P .) Bill........................ 8 o0

tf „  D am un-i-koli and o ther D istricts Bill, . , , . 8H0
tt „  Suppression o f Rebellion in  Beerbhoom, i c . ,  Bill, ib.

M k s s r n g c r .  Appointment q f ---------- to procure A uent.
(S e t  under head n f  each B it!.)

M i l i t a r y .  See Articlei q f  W ar fo r  the Native Army.
„  Desertion q f  European Soldier*.

M i l i t a r y  B a z a r s  (M adras)  B i l l .
C om m ittee of w hole C o u n c il,. .
R ep o rta l, . .  • .  . .
Re-com m itted, . .  . .
R eported, . .  . .  . .
Read 3*, . .  . .  . .
M essenger, . .  . .  . .
A u e n t o f the  Governor General.

M il it a r y  C a n t o n m r n t s .
Bombay G overnm ent’* le tte r  regarding Belgaum C antonm ent, reportod, 75 

M il it a r y  P r is o n *.
C om m unication from H om e D epartm ent regarding tlw  establishm ent

o f    ........ , reported , . . .  . . .  . .  . .  ....................  G8
M il it a r y  O r p i ia v  Ho c ir t y .

Petition o f th e  M anagers o f the  ■ , for an A ct o f Incorporation
ordered to be p r in ta l, . .  , .  . .  . .  763

M il l s ,  M r. A. J .  M ------- (Member fo r  Benyal.)
Affray* Bill, . .  . .  . .  . . .  . .  . . . .  2.'i6

'  Bombay Bodgm Bill, . . .  . .  . .  . .  20 ti, 209
C alcutta Canals (Petition q f  Indigo PUntert Auociation,) . . . .  210, 2 48 
Fire* Prevention iC alcu tta) Bill, . .  . . .  . . .  211
Evidence im provem ent Bill, . .  . .  . .  . . . .  120
Evidence (M adras and Bombay) Bill, . .  . .  . . .  . .  179
Indian  Navy D eserters Bill, . .  . .  . .  . . . .  127, 134
Mofu**il M unicipal Bill.............  . .  . . .  . .  168, 212, 231
R egM ration  o f Lascar Crew* on Foreign V«**el», . .  . . . .  1^7

M ix o n s . St* Court, o f  W ardt Hilt (lim ya t.)
,, OnardtrtHi/iip q f  M inon Bill (litn g a l.)

M in o r s  E d u c a t io n  B il l  (Hengal.)
Head 1* . .  . .  . .  . .  . .  . .  . .  44
Ruad 2° and referred to Seloct Com m ittee, . .  . .
A #r» U v w ru m ea t's  lotUsr referred to Soloct C om iuittvc, . .  • • * ’

190
197
200

it).
ib.

211
203



I N D E X . 903

M i n o r s  E i j u c a t i 6 n  R i l l  (Bent/al.J—(Continued.)
Itcport of Sclect Committeo presented, . .  , ,  .
Committee of whole C ouncil,.. . .  . .  , ,
Reported, . .  . .  . .  . .
Read 3° . .  . .  . .  . .  . .  . .  '
Messenger, . .  . .  . .  . .
Assent of (he Governor General, . .  . .

M i n o r s  E d u c a t i o n  a n d  M a r u i a u k  B i l l  (M adras.) ,
Read 1° . .  . .  . .  . .  , ,  . .
Read 2 ° .. . .  . .  . .  , .  . ,  11
Refc red to Select Committee, . .  . .  . .
Report of Select Committeo presented, . .  . .  ,,
Com m ittee of whole Ctfuneil postponed, . .  . .

,  Committee o f whole Council, . .  . .  ..
R e p o rted ,. .  . .  . .  . .  . .  . .
Re-com m itted, . .  . .  . .  . .  . .
R eported, . .  . .  . .  . .  . .  . .
R ead 3", . .  . .  . .  . .  . .  . .
M essenger,. .  . .  . .  . .  ' . .  . .
Assent of tho Governor General, . .  . .  . ,  . .

M in i i t k  b y  t h e  G o v e r n o r  G k n k u a l , . .  . ,  . .  •
M o c h u lk a h . See Penal Recognizances Bill.
M o k u s s i l  M u n i c i p a l  L a w .

M r. Millls’ Rill read 1°, . .  . .  . .  . .  , .
Hengal Government’s communication to be printed, . .
A gra Government’s communication to lie printed, . .  . . .

■ Bombay Governm ent’s communication to be printed, . .
' Second Reading postponed,. .  . .  . .  . .  . . .

D itto  ditto  ditto , . .  . .  . .  . .  •• .
Throw n out, . .  . .  . .  . .  . .  . .  •
F irs t Reading o f  Mr. Alton’s ltill postponed, . .  . .  .
Select Committee appointed, . .  . .  •• . . .
M r. LeG eyt added to Select Committeo, . .  . .  .
Bombay Governm ent’s communication referred to Solect Committee,. 
M adras Governm ent’s communication referred to Select Committee, . 
Petition of Dacca Inhabitants referred to Select Committee, .
liom bay Government’s communication referred to Select Committee,. 

M o v u h sil S m a l l  C a u se  C o u r t* , See Sm all Cause Courti B ill.
M oonsikkh . See D istrict —  B ill (M adras.)

»  „  „  Establishment».
M o r t o a o k - D k b t * B i l l .

Read 1“, . .  . .  . . .  . .  ........................
Read 2° nnd referred to Select Committee, . .  . .  ..
Report o f Select Committee presented, . .  . .
Com m ittee of whole Council, . .  . .  • • • • ••
R eported, . .  . . .  . .  . .  . .  . . . .
Read 3°, . .  . .  . .  . .  • • • • • •
M essenger, . .  . .  . .  . .  ••• . . . .
.Assent of the  Governor General, . .  . . .  . .

(Presidency Towns and S tra its  Settlem ents.)
Petition from Singapore Inhabitants regarding tho Straits —— — ,

Conservancy, and Police D raft Act* presented, ... ........
M adriu G overnm ent's communication and D raft Police Bill rej>orted. 
Select Committee appointed, . . .  . . .  . . .  •••
Petition o f Calcutta Inhabitants regarding drainage and water supply 

referred to Select Committee, ... •••
Hengal Government’s communication re'|>octiug registry o f Native 

boat* referred to Select Committee, . .  . . .  . . .  ...
Mr. Allen added to Select C om m ittee,... ........
M r. LeG eyt added to Select Committee, _ •••
liombay G overnm ent's communication regarding intoxicating liquors,

Ac., referred to  Soloct C om m ittee ,. ..  ........
Com m unication from Chief M agistrate of Calcutta referred to  Select 

Committeo, . .  . .  . .  •• •• 309
Bombay G overnm ent's communication regarding slaughter-houses and 

m arkets, and fidso weights and measures, referred to Select 
C om m ittee, . .  . .  •• _ •• . . i b .

M ndrus Governm ent’! communication regarding Burial Grounds re 
ferred to  Seloct Com m ittee,... •••  ̂ . . .  35?

Madra* (iovernm eiit’s communication regarding Poliec Courts referred 
to Select Com m ittee, . .  •• •• . . . .  435

Uoinlmy G overnm ent's communication subm itting D raft of Police an<l 
< o iiienuiicy  Bill, referred to Select (Jouim itUf, . . .  . . . 4 5 9

79
82
id.
84
ib.
80

139
174
175 
459 
530 
534

ib.
541
.542
502
ib.

?05
1

107
170
182
183
187
202
238 
154
239
284
285 
303 
710 
737

Mun IC1CAL-

97
105
53G
581
582 
587 
580 
705

49
74
82

... 139

215
251
284

285



I N D E X .

M u n ic ip a l— (Prendency To<mis and S traits Settlement*).— (Continued).
M adras Governm ent’s com m unication rcgnrding Act X. 1852, referred 

to Seloct Com m ittee, . .  . .  . .  . .  _ 477
Correspondence regarding Bom bay M unicipal Taxes referred to Select 

Com m ittee, . .  . .  . .  . .  . .  . .  fi92
M r. Currie added to Select Com m ittee, . . .  ... ........  718
K eport o f Select Com m ittee on Conservancy Projects, postponed, . . .  720
F irst reading of Conservancy Bill postponed, . . .  . . .  ........  721
Petition  of Calcutta N ative Tuhabitants against cruelty  to  anim als to be

printed, . . .  . . .  . .  . . .  . . .  ........  722
R ejw rts o f Sclect Com m ittee subm itting Police a n '  Conscrvancy Bills

presented, . . .  . . .  . . .  ......................  . . .  723
Conservancy Bill read 1°, . . .  . . .  . . .  . . .  ........  ib.
Police Bill read 1 ° , ................................................................................................ 731
Conservancy Bill read 2°, . . .  . . .  . . .  . . .  ........  750
Police Bill read 2", . . .  . . .  . . .  . . .  . . .  . . .  752
Conscrvancy and Police Bills referred to  Select Com m ittees respec

tive ly ,... . . .  . . .  . . .  . . .  . . .  ........  762
Bombay Governm ent’s communication regarding licenses for sale of 

intoxicating liquors referred to Select Committeo on Police Bill, ... 833 
Bombay Governm ent’s com m unication'regarding slaughter-houses and 

m arkets, and false weights and measures, referred to Select Com
m ittees on Police and Conservancy Bills, ... . . .  . . .  839

Stra its Governm ent’!  communication referred to Select Com m ittee on
Police Bill, ..................................................................................................... 84 fl

Strait* Governm ent’s com m unication referred to  Seloct Com m ittee, 
on Conscrvancy B ill,.., .'. . .  . .  . .  849

Bombay G overnm ent’s com m unication regarding A ct X I. 1853, re
ferred to Sclect Com m ittee on Conscrvancy Bill, . . .  . . . . . .  i t .

(S e t Calcutta — ... — Commintionert B ill.)
M u n ic ip a l  T a x e s  B i l l  (flom tay .)

F irs t reading postponed, . .  . .  . .  . . . .  672
Read 1°, . .  . .  . . .  . .  . .  . .  . .  683
Read 2°, . .  . .  . .  . .  . .  . . . .  6!>3
Referred to  Seloct Com m ittee, . .  . . .  . .  . .  701
Petition  o f Bombay Association referred to Scloct Com m ittee, ........ 836

N . ,

N a ib  D a e o g a ii s  B i l l ,  (N orth W titern Province*.) ’
C om m ittee o f whole C o u n c il,.. . .  . .  . .  . , 4 2
R eported , . .  . .  . .  . .  . . . . i t .
M otion to  re-com m it, . .  . .  . .  . .  . . 4 5
C om m ittee o f whole Council, . .  . .  . .  . . . .  <8
R eported , . .  . .  . .  . .  . . i t .
Road 3°, . .  . .  . .  . .  . .  . . . .  60
M essenger, . .  . .  . .  . . . .  . .  . . i t .
A ssent o f  thc  Governor G eneral............. . .  . .  . . . .  51

N a v y  D e r r r tk u b — See Indian Nary Veterler*.
N a zim ’s B il l . ■

Read 1°, . .  . .  ..............................................................................
Read 2 °  and referred to  Select Com m ittee, . .  . .  . . . .  53
R eport o f Selcct Com m ittee presented, . ,  . ,  . .  . .  79
Com m ittee of whole Council, . ,  . .  . .  . . . .  ^
Reported, . .  . .  . .  . .  • • . . . . < * •

.....................................................................................*«
M essenger, . .  . .  . .  . .  •• “  u r

A sseut of the  Governor G eneral, . .  . .  , ,  . . . .  HU
N o tic(«  u» M otion .

A dm inistrators Bill, second reading, . . .  . . .  . . .  . .  " •
T h ird  reading, . . .  . . .  . . .  .. .  ........  J"*

A dm inistrator G eneral’s Bill, com m ittee of wholo C o u n c il,. . .  •••
Affrays Hill, first reading, . . .  . . .  . . .  . . .  ........  J? ’

Second reading, . . .  . . .  . . .  . .  ••
Com m ittoe o f whole Council, . . .  . . ........  *

A m ecns (H engal) Bill, first reading, . . .  . . .  ... ••• ‘ _
Second rco tfag , ..  . . .  ... ........  ®

A rres t on M esne ProJptS Hill, Com m ittee o f whoty Council, . . .  *jj
A rticle! o f  W ar A m endm ent Bill, first read iug ,.,. i  . . .  ........  ^

Second reading, . . .  . . .  . . .  •••
Assam Com pany’s Bill, first rca»"ig , . . .  . . .  . . .  ........  ^

Scrcond reading, . . .  . . .  . . .  “ •
Com m ittee o f whole Council, . . .  ••• ..■•••

I



I N D E X . 905

N o tic k s  ok M o tio n .— ( Continued.)
Badges Hill (Bombay), Committoo of wholo Council, . . .  ...
lian k s Bill, third reading, . . .  . . .  ... . . .  _
B anks Business Bill, Second reading, . . .  . . .  ... ........ 211

Committee of wliolo Council,... . . .  ... ..."_  ( j ; i
T hird  reading, ... . . .  . .  . . .  "" ggj

Bills of Exchange and Promissory Notes Bill, first reading,... 804
Second reading, . . .  . . .  , .  . . .  ........  gjrg

Bills o f Lading Bill, first reading, . .  . .  . .  . .  £04
Second reading, ... . . .  . . .  . .  g j 7

Borniy> Commissioners Bill, Second reading, . . .  ... . . .  41
T hird  reading, ... ... . .  ... ........  45

Boundary Marks (M adras) Bill, second reading, . .  . .  ... 139
Third reading, ... . . .  . . .  ... ........  504

Buildings (Bom bay) Bill, first reading, . . .  ... . . .  . . .  3C4
Second reading, . . .  ... . . .  . .  ........  459
Suspension of Standing Orders, . . .  . . .  ... 460
D itto  ditto ditto, ... . .  . . .  . . .  . . . .  479
Third reading, ... ... ... ..  ... 722

Calcutta M unicipal Commissioners Bill, First reading, . . .  ........  76
Second reading, . . .  ... ... . . .  79

' Committee of whole Council, ■ . .  ... . . . .  81
T hird  rending, . . .  ... ... . . .  ........  85

Catflo Trespass, Appointm ent of Select Committeo, . . .  . . .  704
Chowkcydar’s Bill (Bengal), F irst reading, ... . .  ........ 71

Second reading, ... ... ■•• . . .  75
Cognizance of offences Bill, First reading, . . .  . . .  ........ 612
Compensation for accidcntal deaths Bills, Second reading, ... ... 52
Conservancy Bill, Second reading, . . .  ... . . .  ........ 737
Copper Currency (Straits) Bill, F irst reading, . . .  . . .  ... 66

Second reading, . . .  ... ... ■■■ ........  71
Third reading, . .  . . .  . . .  ... ... 310

C otton  Froo Im portation (N . W . P .)  Bill, Second reading, ........  713
C ourt of W ards (Bengal) Bill, F irst reading, . . .  . . .  ... 670

Socond reading, . . .  ... •• ••• 704
Custom s Bill (A rracan, Pegu, Martaban, and Tenasscrim,) ... . . .

F irst reading, . . .  . . .  . . .  — 37
Second reading. . .  . .  . .  •• •••■
Itc-com m ittal . .  . .  • • • • . .  88
T hird  reading (am endm ent).. . .  •• . . . .  89
T hird  reading, . .  -. •• . . 9 3

Custom s Bill (M adras), Second reading, . .  ‘ • • • •  364
Third reading, . .  . .  > • •• •• 713

D esertion o f Kuropcan Soldiers Bill, first reading, . .  . . . .  804
Second reading, . .  . .  •• •• ^ 5

D estruction o f C attle Hill, Second rending, . .  . .  . . . .  745
D istrict Moonsiffs (M adras) Bill, Adoption of preliminary Report of 

Select Committeo . .  . .  . .  . . 1 1 0
T hird  reading, . .  . .  I •• • • • •  **04

Ktyctric Telegraph Bill, first reading, . .  •• •• . . 5 2
Second m uling , . .  •• ••• . . . .  58
Com m ittee o f whole Council, . .  . .  •• 97
Third reading, . .  .•  •• •• . . • • 1 0 6

Em bankm ent Hill, first roading, •• •• •• " r e
Hocond reading, . .  •• •• •• •• •• Jj®
Com m ittee o f whole Council, . .  •• •• •• 762
T hird reading, . .  •• .. “

Em igration to S t. Lucia and Grenada Bill, Second read ing ,,. . . .  328 
Committoo of wholo Council, •• •• • • • •  737
T hird  rending, . .  ••• . ”  . *

Enforcem ent of Judgm ents (Bombay Communication), appointment o f ^
Sclect Com m ittee, . .  •• ”  "  " "

E nforcem ent of Judgm ents bill# first reading, •• •• •• 5J8
Socond reading, •• •• ”  '
Third reading, ••

Evldenco Bill, first re a d in g ,. .  • “ 6
Socond reading, •• •• ’ ’ '* ”  ■***
Committoo of whole Council, •• •• • •• •  110

Evidence ( M u f ^ i d * ’Bombay) Dill, R ecom m ittal *nd third reading, 183
1 r



90G I N D E X .

N o t ic e s  o f  M o tio n .— (Conlinueil.)
Execution o f Decrees (B om bay) Hill, f irs t reading, . .
F ines snd  M agistrates’ proceeding!! Hill, Com m ittee of whole Counci 

T hird rending, . .  . .  . .  . ,
F ires Prevention (C alcu tta) Bill, socond rending, . .  • •
Gas Company’s Incorporation Bill, Com m ittee o f whole Council, 
Goods and C hattels Bill, F irst reading, . .  . .

Sceond reading, . .  . .  . .  . .
G overnm ent Savings’ Hanks Bill, second rending, . .

Com m ittee o f whole Council, . . .  . .  . .
T hird  rending, . .  . .  . .  . .

G overnor G eneral's Absence Bill, Suspension of Standing O rders 
G uardianship o f  M inors (Bengnl) Bill, first rending, • . .

Second reading, . .  . .  , .  . . .
Ind ian  N avy D eserters Hill, W ithdraw al, . .  . .

Com m ittee of whole Council, . .  . .  ’ . .
T h ird  rending. . .  . .  . .  . .

Inspector of Prisons (B om bay) Bill, first rending, . .
Second reading, . .  . .  . .  . .

Jo in t  Police Officers Hill (B om bay), second reading. . .
Com m ittee o f whole Council, . .  . .
T h ird  reading, . .  . .  . .  . .

L and Revenue Bill (M adras), second rending, . .  . .
L ands for Public W orks Bill (B om bay), second rending, . .
L ands for Public W orks Bill (N o. 2), second rending, . .
L aw  (G eneral Im provem ent) Bill, first rending, . .  . .

Second rending, . .  . .  . .
A m endm ent, . .  . .  . .  . .

Law (F u rth er Im provem ent) Bill, second reading, . .
Legislative Conncil, A djournm ent, . .  . .  . .
L iability o f  Partners Bill, first reading, . .  . .
L igh ting  Hill (C alcu tta), second reading, . .  . .
L im itation Bill, first rending, . .  . .  . .

Second reading, . .  . .  . .  . .
M alabar Bills, Com m ittee o f whole Council, . ,  . .

T hird reading, . .  . .  . .  . .
M arriage o f H indoo W idows Bill, first rending . .  . .
M eem sdars B ill, socond reading, . .  . .  . .
M esne Profits Bill, first reading, . .  . .  . .

Second reading, . .  . .  . .  . .
T h ird  reading, . .  . .  . .  . .

M ilitary Bazars Bill (M adras), C om m ittee of whole Council,
T h ird  rending, . .  . .  . .  . .

M inora E ducation Bill (B engal,) first re a d in g ,.. . .
Second reading, , .  . .
Com m itteo o f whole Council, . .  . .  . .
T hird  reading, . .  . .  . .  . .

M inors Education and M arriage Bill (M adras), th ird  reading, 
M ofussil M unicipal Bill, first ren d in g ,.. . .

Second reading, . .  . .  ' , .  - . .
M ortgage-D ebts Bill, second reading . .  . ,  . .

C om m ittee o f  w hofe Council, . .  . .  . .
T h ird  rending, . .  . .  . .  . .

M unicipal Taxes Bill (B om bay), . .  . .  . .
N u b  D arognhs Hill, thi rd reading, . .  . .  . .

lie-com iu itta l, . .  . .  . .
T hird  reading . .  . .  . .  . .

N niim s Bill, first rending, . . .  . . .  . . .  . . .
Second rending, . . .  . . .  . . .  . . .
C om m ittee o f whole Council, ... . . .
T h ird  rending, . . .  . . .  . . .  ...

O bscene Publications Hill, first reading, . . .  . . .
Pnrdons, See. Bill, first reading and suspension of S tand ing  O rders 

C om m ittee o f whole Council, . . .  . . .  . . .
P a ten ts B ill, second reading, . . .  . . .  . . .
F in a l Recognizance* Bill, Select C om m ittee, . . .  . . .
IVnal Recognisances Bill (N o . 2 ,)  first reading, . . .
F in a l Serv itude Bill, second reading, . . .  . . .  ...

C om m ittee of whole C ouncil, . . .  . . .
T hird  reading, . . .  . . .  . . .  . . .

285
CO
72

210
850

48
52

198
670
681
138
670
704

58
110
138
745
762
66

184
198
744 
357 
504

36
40 
48 
57

106
762
582
535
597 

76 
78

745 
52 
48 
52

198
172
198
41 
46 
80 
82

542
104
171
103
542
S82
670

42 
45
48 
42
49 
80 
82

582
310
316
598 

68
251
211
542
582
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N o t i c e s  o k  M o t i o n .— (  C o n tin u e d .)
Petition of British Indian Association for open meetings, Consideration 84 
Petition on U sury Laws, Select Committee, , 41
Police Bill, second reading, . .  _ 737
Ports Bill, first reading, . .  . .  . .  . .  . . . .  80

Second reading, . .  . .  . .  . .  . .  86
Committee of whole Council, . .  . .  . . . .  479
Third reading, . .  . .  . .  . .  . ,  592

F o st Oflico Bill, Committee of whole Council, . .  . .  , , . .  43
Procedure (Supremo Courts) Im provement Bill, first reading, . .  35
P ro n ss  of Execution Bill (Supreme Courts,) sccond reading, . . . .  73
Committee of wholo Council, . .  . .  . .  . .  153
Third reading, . .  . .  . .  . .  . . . .  155
Real Actions Bill, Committee of whole Council, . .  . .  . . 9 5

'  Third reading, . .  . .  . .  . .  . . . .  99
Regular Appeals Bill, (M adras,) third reading, . .  . .  . .  183
Regulation X I II  of 1833 Amendment Bill, Committee of wholo

Council, . .  . .  . .  . . .  •• •> . . 5 2
Third reading, . .  . .  • • • • . . . .  61

Report o f Standing Orders Committee on Joykissen Mookerjoe’s Pe
tition to be heard by Counsel against the Em bankm ent Bill, 
Adoption, . .  . .  •• •• •• . . 8 6

Revised Standing O rders and Petition of British Indian Association 
for o|>en meetings, Committee of whole Council, , .  . . . .  61

Sule of U nder-tenures Bill, first reading, . .  . .  . . 7 4 5
Second reading, . .  . .  >• •• 817

Sales o f lands Bill, first reading, . .  . .  •• . . 6 6

Salt Search Bill, (N . W . P .,)  first reading, . .  . .  . . 4 7 9
Second reading, . .  •• •• •• , * • • •  J ^1

Saltpetre Bill, Committeo of whole Council, •• . .  •• 804
Sonthal Districts Bill, first reading, . .  . .  •• • • • •  8( 0
Small Cause Courts Bill, (M ofussil,)Com m ittee of whole Council, . . 3 1 0  
Stam ps Bill (B om bay,) first reading, . .  •• • • • •  285

Second reading, . .  •• •• •• •• 310
Standing Orders, Committeo of whole C ouncil,.. ■ • • • • •  76

„  „  regarding Strangers, Committee of wholo C ouncil,. .  99
Adoption, . .  . .  •• •• V ••

,, ,,  regarding publication of printed jmpers, instruction
to  Standing O rders Committee to prepare ———, •• . .  138

S la te  Offences Bill, first rending, . .  •• *.......
Sugar Free Im portation Bill, Committee of whole Council, . .  49

Third m uling, . .  •• ■* . . . .  61
Tori lire Commissioners B i l l ,  suspension of Standing O rders, . .  1)5
Treasury W arrants Bill, first reading, • • • • ........

Second reading............  •• •• •* ** *a
Committee of whole Council, •• •• ........  <0
T hird reading, . .  •• •• ' '  " in n

Unury Bill, m'cond read ing ,. .  . .  •• •• ........
Committee of whole Council, . .  • • •• "
Third reading...........  •• •• ••

W arehousing Bill, sccond n«ding, •• •• •• "
W ritn o f Eit-cufion (Sujireme Courts) Bill, sccond reading, ......

Committoo o f whole C ounc il,.. . .  •• ••
Third reading, . .  • • • ;  ”  ......... “

W ritten  Judgm ents Hill, Committee of whole Council, . .  . . 6 6
Third reading, . .  •* ”  ”  ........  07
Cominittc* of w h o le  Council, . .  •• '1
Third reading, . .  •• "  ........
T hird reading, •• •• # "  "  ”• 1

.  O.

OATIH AND AfKIRMATIONH. .
i'efifion of British Indian Association presented, ..........................
Petition referred to Select Committee, ••
Paper* referred to Select C om m ittee,.. •• •• •• ••
Petition o f British Indian Association referred to Select Com m ittee, . .  

OiifeCKNk P vauC A ' noNH B u x .
Head I", . . .  •• •••
I lead 2° and referred to Sclcct Committee,
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O b s c e n e  P u b l i c a t i o n s  B i l l . — (Colinued.)
Petition of Rajkissore Duy and others referred to Select Com m ittee, . . .  719
R eport o f Select Com m ittee presented , . . .  •• ........  glH
Com m ittee of whole Council, . . .  . . .  . . .  . . .  . . .  818
R eported , . . .  . . .  . . .  . . .  . . .  ........  i b.
Read 3°, . . .  .................................................................................................878
M essenger, . . .  . . .  , ,  ... . . .  ........  ib.

OoTACAM UND SESSIO N S COURT B lI .L .
D raft Bill referred to  Seloct C om m ittee, . .  . .  . . . .  8!)
R eport of Select Com m ittee subm itting a  Bill, presented, . .  . .  107
Bill read 1°, . .  . .  . .  . .  . .  . . . .  109
Rend 2 °  and referred to  S elert Com m ittee, . .  . .  . . 1 1 5
M adras Governm ent’s com m unication referred to Select Com m ittee, . .  250 

>* t* it a  it 11 a  •» *177
R eport o f  Select C om m ittee presented , . . .  ' . .  . . . .  511
C om m ittee o f whole C o u n c il,. .  . .  . .  . .  . .  589
R eported, . .  , ,  . .  . .  . , .  . .  ib.
Read 3°, . .  . .  . .  . .  . .  . .  . .  597
M essenger, . .  . .  . .  . . .  . .  . . . .  tb.
A ssen t o f the  Governor General, . .  . .  . ,  . .  722

O r d e r , P o i n t s  o p --------
Bill divided by Select Com m ittee after 2nd reading, to  bo read de novo, 11
R am rutton  Bose’s petition  com plaining of his un just dismisxal.................. 52 '
Practice of m aking the  m arginal note of a Section the  subject of a 

m otion, . .  . .  . .  . .  . .  . . 5 7
M otion for tho  withdrawal o f •  Bill en tered  for a  sccond reading in 

th * O rd e rs  of thc  D ay, . .  . .  . .  . .  . . . . 5 8
M otion for referring Bills to Select Com m ittees, . .  . .  . .  60 ^
A ppoin tm ent of M em bers o f Select Com m ittees, . .  . . . .  62 •
Council granting  copies of A cts, &c., . .  . .  . .  . .  68
A m endm ent of Bills after sccond reading, . .  . .  . . . .  69
A m endm ents proposed by Select Com m ittee, . .  . .  . . . .  70
M otion to  re-publish a  Bill en tered  for a  th ird  reading in thc  O rders of 

the D ay, . .  . .  . .  . .  . .  . . 7 1
M otion to  re-publish does n o t require a no tice ,. .  . .  . . . .  72
M otion to re-publish n o t to  be made when Bill is in Com m ittee, . .  ib.
Correction of m isprints, . .  . .  . .  . .  . . . .  82
W ithdraw al of a  m otion after question proposed, to  bo by leave of 

Council, . .  . .  . .  . .  . .  . .  85
M em ber not to  move in am endm ent of his own m otion, . .  . . . .  ib.
M oving am endm ent of a  Section in  Com m ittee, . .  . .  . . 8 7
Reference in one Section to  a  subsequent one intendod to  bo opiwscd, i t .
M ultiplication o f  am endm ents, . .  . .  . .  . . 8 8
Leave to  withdraw a m otion, . .  . .  . .  . . . .  ib.
Passing of a  Bill through all its stages by suspension of S tanding 

O rders, . .  . .  . .  . .  , ,  . .  . . 9 1
M oving of th ird  reading after tim e, . .  . .  . .  . . . .  92
M otion to  re-com m it •  Bill. A m endm ent proposing tho third  

re a d in g ,.. . ,  . .  . .  . .  . .  . .  ib.
A m ending a m otion, . .  . .  . .  . .  . . . .  98
A ssum ption by one M em ber o f tho chargd o f •  Bill introduced by 

a n o th e r ,. .  . .  . .  . .  . .  . .  •• 100
R eporting  a  Bill from Com m itteo o f wholo Council with a  recom m end

ation  th a t i t  be referred to  a  Select Com m ittee, . .  . .  101
M ode of proceeding with a  Bill on re-com m ittal, . .  . . . .  ib.
A ppointm ent o f a  Select Com m ittee on a special question arining ^  

during  the discussion o f a  Bill in Com m ittee of wholo Council, . .  105'
A m otion to  am end an am endm ent m ust bo m ade before thc  first 

am endm ent is p u t to tho  vote, , .  . .  . .  . . . .  127
Tim * for .^eml>ors m aking m otions respecting Com m unications re

ceived by them selves, . .  . .  . .  . .  . .  158
N o alteration o f a  Section resolved upon, w ithout rc-com niittul of 

the  Bill, . .  . .  . .  . .  . .  . . . .  164
B ill to be read 2° im m ediately afte r the  1st reading, when S tanding 

O rders are  suspended, . .  . .  . .  . .  . . 3 1 6
Com petency o f a  M em ber to make any motion regarding an O rder of 

the  D ay, . .  . ,  . .  . .  . .  . . . .  349
Re-publication o f a  Bill before i t  has parsed th rough  C om m ittee of 

whole Council, . .  . .  , .  . .  . .  . .  354
S|H'*king on a  m otion before it  has been proposed from the Chair, •• *'72 • '  
1'vtiUoiu u> be subm itted  to the  Council by th e  C lerk, . .  . • *35 *
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P o i n t s  o f --------( Continued)
As to discussion being allowed on first reading of Salt Search (N . W .

P .) Bill, , ,  . .  , .  _ _
Concerning right of Member moving second reading of a Bill, to  closo t  

thc  Debate with a  reply, . .  . .  , ,  _ t 7 0 lV ^
Admission of the letter from lljp American Merchants against tho 

Saltpetre Bill, . .  . .  . .  . .  . .  . . 8 0 9
Admission of thc letter from the American Vice-Consul regarding 

same Bill, . .  . .  . .  . . . .  813
S t a n d in g  —  .

M inute of tho Governor General, . .  . ..  . . .  .
----------- -- of the Supreme Council in the  Legislative Departm ent,
......... ■ "■ of Colonial Legislatures, . . .  . . .  . . .  .
Committee appointed, . . .  . . .  . . .  . . .
R eport of progress from Committee, . . .  . . .  . . .  .,
R eport of Committee, presented, . . .  . . .  ...
M otion to p rin t, ... ... . . .  . . .  . .
Adopted provisionally. Motion for Committee of whole Council,
To be communicated to the Governor General iu Council, ..
Messenger, . .  . . .  ... . . .  . . .
Consideration of------ postponed, . . .  . . .  . . .  ..

Committee o f whole Council, . . .  ... ... .
lieportcd , .. ... . . .  . . .  . . .  . . .
R r-rom m ittod, . . .  . . .  . . .  ... . . .  •
Reported, . . .  ••• . . .  . . .  ..*■ ...
Adopted, ..............................  ... . . .  . .  •
To bo rommunicatcd to the Governor General in Council. ...
Publication o f ------ , . .  . .  . .  ••
Committee o f whole Council, . . .  . . .  . . .  .
R eported, . . .  . . .  . . .  . . .  ... •••
Adopted, . . .  ... . . .  ... •••
R eport o f Standing Orders Committee proposing amendment o f-  

Nos. 86  to 88 , presented, . . .  ... •••
Committee of wholo Council, ... ... ••• ••
Orders, a t amended, reported, and adopted, ... —
Construction o f No. 80, . .  ... . . .  ••• ••

J# I t 68  and 69, . . . . .

I I I t 85, ... , , ...
I t I t 44, . . . . . . . .

1) I t 50, ... . . . . ..
J# I t 86  and 87, ... ..

t t I t 71, ... ... M .

t t t t 4 8 ,, . . ... ...
i t I I 112 and 113, . . . . . . . . .

t t I t 22 , . . . •  • . . .

t t t t 113, . . . . . . . . . . .

i t I I 85, . . . •  * . . .

t t I I 78, . . . . . . . . . . .

t t I t 22 , . . . . . . • • . . .

i t i t 67, . . • • • •  • •

Suspension of Nos. 57 and 58, . . . . . .

I I t t 65 and 71, . . . . . . . . .

t t t t 65, . . . . . . . . .  -. . .

t t I I 8 .1, ... . . . . . .

I f t t 83, . . . • • . . .  • . .

I t I I 112 , ... . . . . . . . . .

I t I I C5 and 6 6 ,  <. . . . . .  • "

I I I I 56 to 87, . . . . . .

I I I I ............................. . . . . .  •

I t

I t

I t

I I

65 to 87, •

t t U 83, * ... ...

t t t t 8 3 , ................... . . .  ••

■ (A d m in io n  t f  certain privileged pertont.)
•nort of Standing O rden Committee, presented,R eport o f S tanding I ........

(.'omniiltoo o f  whole Council, •”  " . . .
R eported and adopted, ••• ""

CommitU't) witli iudtrucliuiu> to prtpuro ••• ”
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OiiDEiis, St a n d in g -------(Admission o f  Strangers.)— ( Continued.
Report and Standing O rders prcseuted and ordered to be printed, 
Com m ittee o f wholo Council, . . .  . . .  . .
R eported , . . .  . .  . . .  . -  . .  . .
A dopted, . .  . . .  . . .  . .  . . .
To be  communicated tq ,th e  Governor G eneral in Council, . .  
Publication o f—— -  .. . . .  . . .  . . .

• ( Publication q f  Printed Paper*).
Stand ing  O rders Com m ittee instructed  to  prepare, . .  . . . .
R eport presented, . .  . .  . .  . .  . .  . .
C om m ittee of whole Council, . . .  . . .  . . .  .......
R eported  and adopted, . . .  .. . . .  . . .  ••

--------( Seat* o f  Member* in the Council Chamber.)
R eport of Standing O rders Com m ittee, presented , read, and adopted ,.. 

---------- C o m m i t t e e .  .
Perm anently  appointed, . . .  . . .  . . .  . . .  ........
A pplication  of M adras R eading Room for copies o f A cts, &c. referred

t o ---------------------------  . .  . .  . .  . .  . .  . .
Joykissen  M ookorjee’s Petition to be heard  by Counsel against tho

E m bankm ent Hill referred t o -------, . . .  . . .  ........
R eport on th e  above presented , . . .  . . .  . . .  . . .
R eport adopted, . . .  . . .  . . .  . . .  . . .  ........
Petition  o f B ritish  Indian Association regarding open M eetings refer

red t o -------w ith instructions to  prepare necessary S tanding  O rders,
R eport on the  above, w ith S tanding O rders regarding thc  admission of

S trangers, presented and ordered to  be p rin ted , . ..  ........
In stru c ted  to prepare S tanding  O rders regarding publication o f prin ted  

papers, . . .  . . .  . . .  . . .  . . .  . . .  •••
R eport on tho above presented, . . .  . . .  . . .  ........
R eport regarding appoin tm ent o f an  Official R eporter and a  D oor

keeper, and  the admission of certain  privileged persons, p resen ted ,... 
Re]K)rt proposing certain  am endm ents in th e  Standing O rders, presented, 
R t'ixjrt regarding Official Rci>orter and D oor-keeper adopted, and to 

be com m unicated to  th c  Prosident in Council, . . .  . . .  •••
M essenger, . . .  . . .  . . .  * . . .  . . .  .......
R equested to  rep o rt on two points o f O rder, . . .  . . .  ••
Rejnirt and Standing O rder regarding Scats o f  M em bers in tho Council 

C ham ber, presented, read, and adopted, . . .  . . .  ........

P .

P a r d o n s  & c., B i l l .
C ourt’s Despatch and D raft A ct r e p o r te d ,. . . .  . .  . .
Read 1°, . .  . .  . .  . .  . .  . . . .
S tanding O rders suspended, . .  , ,  . .  , .
Read ... . . .  . . .  . . .  . . .  . . .
Com m ittee of whole Council, . ,  , .  , ,  . . . .
R eported , . .  . .  . .  . .  . .  . .
Head 3° ,  . .  . .  . .  . .  . .  . . . .
M essenger, . .  . .  . .  , .  , .  . .
Ax*cnt o f  tho Governor G eneral, , .  . .  . .  . . . .

P \Hi NV:m. S t*  L iab ility  q f  — .
P a tknt*.

M r. A ckland 's Petition  presenU-d, . .  . .  . . . .
Select C om m ittee ii|>|K>inled,.. . .  . .  . .  . .
M r. A ckland 's Petition  referred to  Select C om m ittee, . ,  ........
l'tt|H‘rs re|>ortcd, . .  . .  . .  . .  . .  . .
M otion to p rin t, . .  . .  . .  . .  . .  . . • •
Conv*i>ondeii(-o between the  G overnm ent o f India and M r. Uuddun 

referred to  Select C om m ittee, . . .  . .  . .  . .
Ke|x>rt o f  Select C om m ittee po»t|Mined, . .  . . . .
F irs t reading o f  Bill postponed, . .  . ,  . .
R eport o f  Select C om m ittee and  Bill proseuted , , .  . .  . •
BiU read 1°, ' . .  . .  . .  . .  . .  . .
Ke*d 2° , . .  *• . .  . .  . .  •• ••
Referred to Seloct C om m ittee , . .  . .  . .  ••
Bombay G overnm ent's com m unication referred to  Select Coinmittou, 

P a i m k n t o v  M u r tu a U M , Use \lo r ty a y t-Debts lit It.
;i 1 'k a lu c k , H o n . B . -------

.\ d n iin i» tra t< > r ( i e n c m l 's  A c t  (  C o u r t ' s  D i s j u i l c l t ) ,  . .  76 'J , 8 3 0 ,  83 H. 
A d iu i n w t r u t o r  G e n e r a l '*  B i l l ,  . .  . .  . . . .  161, 10J,
A dm iralty Ju r isd ic tio n ,..  . .  . .  •«
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P e a c o c k , I Io n . B — (Continued.)

Affrays Bill, (Bengal), ...........................................  2 54, 255, 257 2 sn
A rrest on Atone Proccss Bill, ..  i r - '  trS
Assam Company’s Bill, . .  . .  / ’ . „
Badges Bill, (Bombay), . .  . .  . .  "  . VoV 210
Banks Bill, ...........................................................................  2m
Buildings Bill, (Bombay), . . .  . . .  ... ""  '477 ' r
Calcutta Canals, ... . .. . . . . .  ... 210.' 247* 240
Catilc Trespass, . .. . . .  . . .  . .. .. .  . * 110
Compensation for accidental deaths Bill, ... . . .  _ "
Copper Currency Bill, (.Straits), ..  . . .  ... 301, 308 ,'324
Dimnm-i-Koh aud other Districts Bill, . ..  842, 862, 8 C4, 869^ 870 
District Moonsiffs Bill, (Madras), . .  ... . . .  . ..  493
Emigration to St. Lucia and Grenada Bill, ... . . .  316 , 3 4 ^ ’ 3 ( 5
Kvidcaee Bill...........................................................................................................123
Evidence Bill, (Madras and Bombay,) . .  ... ........ ]80
Gas Company’s Bill, • •• . .  . .  . .  . . 6 2 1
Government Savings Banks Bill, . . . . .  . . . . . 1 7 2
Governor Gencrnl’s Absence Bill, .. ... ... ... . 144
Indian Navy Deserters Bill, ... ... . .. ... 128, 132, 1.14
Land Revenue Bill, (M adras,) .. .  •• . .  . . . .  760
Land* for Public Works Bill, (Bombay,) . . .  . .  ... 373
Liability of Partners Bill, . .  . . .  ••• ... ........ 765
Lighting (Calcutta) Bill, ... . . . — 592, 593, 633
Molussil Municipal Bill, (Bengal), . .  . .  . .  .......... 218
M unicipal Taxes Bill, (Bombay), •• •• . .  701
Obscene Publications Bill, ' . .  •• •• • • • •  586
I ’urdons, &<:., Bill, . . .  ... ••• • ••• 310, 311, 313, 35G
Patents, . .  . . .  ... ... . ••• ••• 241, 555
Penal Recognizances Bill, . .  •• •• •• •• 269
Penal Servitude Bill, . ,  . .  •• •• 199, 587
Points of Order, . .  . .  . .  «• •• ••••  360
Police B ill,. .  . .  . .  . .  • ■ • • . .  758
Port-Due*, . .  . .  . .  •• •• • • • •  816
Ports BiJI, .......................................497, 509, 522, 528, 529, 564, 576
Post Offioo Act, . .  • ' ... . . .  •• /  •• 260, 261
Halo of Lands by Executors Bill, (Straits), . .  \  . .yy"720, 721
(Saltpetre Exportation Bill, ^ . 800, 802, 803, 809y810, 81o, 820, 829 
Small Cause Courts Bill, 348, 349, 350, 355 , 3 7 9 7 4 1 6 ^ 4 2 1 ,> 2 0 ,^

42H /430, 432^433, 434, 438, 439,

Stam ps Bill, (Bom bay,)

440, 442, 4 13, 444, 447, 450, 451,
453, 451, 455, 456, 457, 458, 460,

461, 403, 464, 467, 487, 489
_ ................................. 331

Hubbnputty Pillay’s jietition, . .  •• ••
Suppression of Rebellion in Becrbhooni, &c,, Bill, •• 842, 872, o/ b,  877

^ r 0 t o B m ’ •• J84 ,''203 , 682, 690“

Pick!., H on. S i r  L .------  151
Assam Com pany’s Bill, . .  •• •• '•  r ,„
Bom bay Buildiugs Bill, . .  . .  •• • ’
Bombay Alunicipul Taxes B il l , . .  *• •• "
Calcutta Lighting Bill, . .  •• •• • ’ j . ^
Conservancy Bill, . .  •• _  V, * »
C ourt’* Despatch regarding Adm inistrator G eneral» Act, . . . .  718
Evidence Hill, . .  •• • ’ “  ‘ ‘ ' 619
(ins Com pany’* Hill, •• ”  ”  j jg
Governor G eneral's Absence Bill, . .  •• ^  137
Indian Navy Deserters Bill, •• •• ’
Koolin Polygam y,.. ■■ ’ * "  _ “ “  fjjo
L im itation Bill, . .  •• "  ”  ”  /  752
Police BiU, . .  496  4 98, 500!'506, 518, 575
Ports Hill, . .  . .  •• ■ . .  487, 4 'JO
Hinall Cmiumj Courts Bill, j - y  jqq
W arehousing Bill (M adras,) . •• * ’

P e n a l  Couk. ^  ^  Coun(.U drawn to Court's Despatch y a rd in g  tho —  - '
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